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LEGISLATIVE ASSEMBLY.
Friday, 14th September, 1928,

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair.

(1) ALLEGATIONS IN CERTAIN NEWSPAPERS OF PAR-
TIALITY AND BIAS AGAINST Mr. PRESIDENT.

(2) ALLEGED PROPAGANDA BY THE HOME DEPARTMENT
AGAINST Mg. PRESIDENT.

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muham-
madan Urban) : Sir, I beg permission to draw your attention and the
attention of the House to a series of gross violations of the privileges of
this House which have taken place during the last few days. Statements
and comments have appeared in the Press which constitute verv serious
charges against you. Sir, as President of this House and thereby against
the honour of the whole House. The first of these charges was made in
the Times of India in its issue of the 8th of September, and that is, as
far as [ can see, the beginning of this campaign of vilification. It is
stated at page 9 of the issuc of the Sth September :

‘* The Home Member this afternoon made his promised statement in reply to that
by the President vesterday in reganl to the institution of a sepirate Assembly Secretariat.
A good deal of publicity has been done in preparation for this diseussion in order,

apparently, to prejudice the Government position. Your correspondent makes no sug-
gestion that this publicity was inapired by anvbody."’

—I wish the Ilouse particularly to notice these last words—

‘* When the subjeet began to ill the air sometime aga he asked in a proper official
quarter whether any information could he vouchsared about it and was given, as a
courtesy to the Assembly President, a polite but decided answer in the negutive. '’

Now, 8ir, it is & very common device adopted by journalists of a
particular class to make a definite suggestion and say that no suggestion
is meant. I submit that this denial of any suggestion—'' your cor-
respondent makes no suggestion that this pub]iclty was inspired by any-
body ''—will strike any reader as a suggestion that publicity wasz done
in favour of your scheme by yourself. Read the whole passage and
examine it in the context in which it appears.

Then, Sir, we find another statement in the same issue and on the
same page. It rums thus :
‘‘ The President then, without mentivning the Government's plea of urgency or

referring to what the Law Mcmber had said, ruled that us copies of the Bill had not
made available for three days the matter should stand over.’’

Here, Sir, is a clear charge of partiality against the Chair and it
consists of an utter falsehood. namely, that you did not refer to what
the Law Member had said on the motion in question. The House will
remember that the motion was a point of order taken by me that it was
ultra vires of this House to take up the consideration of the Bill called
the Public Safety Bill. Then, there is a suggestion that you purposely

( 739 )
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did not refer to the answer by the Honourable the Home Member to your
question about the urgeney of the measure. Now, the House will remem-
ber that, after I had made my motion and after some speeches were made
by the Honourable the Home Member and others, the Chair was pleased
to ask the Law Member who was present to help the House with his ad-
vice. The Honourable the Law Member relied upon the previous publica-
tion of this Bill in the Gazette and said that Order 38 upon
which I relied did not apply. Immediately after that or in the course
of the debate—I cannot say as to the exact point of time—
the Chair was also pleased to ask the Home Member whether there was
any urgency in the matter. As far as I can remember—and here I
speak subject to correction—the answer was that the Govermment con-
sidered it to be a matter of great urgency. No special facts constituting
the urgency were brought to the notice of the House, but what was
stated was that in the opinion of the Government it was a matter of the
greatest urgency. I shall draw the attention of the House nmow to your
ruling, so that the House can see whether there is any foundation for the
statements made which I have just read out. Your ruling is not a long
one, Sir, and with your permission I shall read it :

¢“ It is a very difficult question as the Law Member has already pointed out. I
think all difficulties will be solved if I were to postpone a decision on this question. That
will mean that the consideration stage would go to the next day and no difficulty would
arise. But I do not propose to take that course. I take the responsibility of giving my
own ruling, as I understand it. There is absolutely no doubt that this motion eannot
be made unless copies of the Bill had been made available to the Honourable Members
three days before to-day. The question is whether in this case copies of the Bill have
been made available to Honourable Members three days before to-day. I am clearl
of opinion that publication of the Bill in the Government Gazette cannot dispense wi

the obligation which is laid by the Standing Orders on the office to make copies available
to Honourable Members.*’

I put it to the House whether this is not disposing completely of the
argument of the Honourable the Law Member. The ruling continues :

‘¢ That expression has a special meaning attached to it by the Orders, and
in the absenee of any direction hy my predecessor as to the manner which the
Bill is to be deposited at the places in which it is to be deposited, I am afraid 1 must
hold that copies of the Bill have not been made available to Honourable Members three
days before to-day. I therefore rule that this motion canmot be made to-day, usless
the Standing Orders are suspended. As no request has been made in this behalf, it is
unnecessary for the Chnir to consider that point.’’

Now, 8ir, it is very true that you did not refer to the answer of the
Honourable the Home Member to your question about urgency. As will
be apparent to the House that question and that amswer, if they were
relevant at all, were relevant to the question of suspension of the Standing
Orders. You disposed of that, Sir, by saying that there was no
request before you and therefore you could not go into the question. I
therefore submit that it is a malicious suggestion to say that you pur-
posely omitted any reference to the answer of the Honourable the Home
Member. That is number one. _

Then we find it reported in the Indian Daidy Mail of the 10th
September, published in Bombay, which publishes a Free Press telegram
stating the message the Simla correspondent of the London Daily Tele-
graph sent to that paper. It says :

‘‘ The Simla correspondent of the Deaily Telegraph sends a lengthy report in the
eourse of which he says :
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What follows is a quotation—

¢¢ Pandit Motilal Nehru's scheme to outwit Government (by po:tpomn the l.lltl-
Oommunist Bill) succeeded, thanks to the responsive Presidént of the i

—The meaning there, the insinuation there, ix quite clear—

¢ ....President Patel '

—It goes on, (again a quotation)—

“ gulw conveniently refrained from giving Mr. Cterar an opportunity te make an appli-
on for the suspension of Standing Orders..
—This is a direct and definite churgzo-—

¢¢ The decision given by Mr. I’atel is regarded as illogieal, to say the least, and it is
strongly suggested....’’

—I would ecall your attention to these words—
¢ ... and it is strongly suggested that it was due to pressure brought to bear on be-
half of Purty interests.’’

(Cries of ‘‘ Shame '’ from Congress Party Benches.) There can-
not be a more scandalous libel on the President than this.

Mr. President : What- paper is it ?

Pandit Motilal Nehru: This is a quotation from the message
sent by the Simla correspondent of the Dasly Telegraph of London, and
I am reading from the Indian Dasly Masl of the 10th September, 1928.
Then it goes on :

¢¢ It is abundantly elear that the Department’’—

—With reference to the Assembly Secretariat—
¢¢ cannot be scparated from the Government and placed under the control of a body
which from political motives misinterpret rules and regulations warping them to suit
Party purposes.’’

This, I submit, Sir, is most malicious :

¢4 He also says ’’ .

—This is the indirect report of the Free Press ; it is not in inverted
commas—

‘¢ He also says that it is comsidered that the misuse of powers entrusted to alleged

responsible men which is manifested to-day is a warning of the grave responsibilities
involved in increasing the facilities for the Assembly in the matter of management and

eontrol.”’

Now, Sir, I do not know, who this Simla correspondent of the Dasly
Telegraph is, but if he is what he describes himself to be, he should be
in the Press Gallery and subordinate to your jurisdiction.

Mr. K. Ahmad (Rajshahi Division : Muhammadan Rural) : You have
also got the Reporter of the ‘‘ Forward '’. Let him contradict it.

Pandit Motilal Nehru : Then we come to some very serious dis-
closures made in the Psomneer received yesterday. Here %e have the cor-
respondent of the Piomeer direetly attributing certain conduct and cer-
tain statements to the members of the Government, to the Government
as a whole and to some individual members of the Government, not
named of course. It is stated here :

¢¢ No one would mind the intensity of the combat if it were being fought cleanly,
but your correspondent is reluctantly forced to eall to your attention certain features
and tactics which must be denounced. There ean be no doubt that a definite move i
the Government game is the discrediting of the authority of the Chair.

Ever since the Commander-in-Chief episode at Delhi earlier iz the year, Mr. Patel
has been on the Goverament black list.'’

(Laughter.)
L118LA A2
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It is no matter for laughter ; it is a very serious matter.

‘‘ Long suspect, he is now openly accused in the Government lobbies by officials of
being partinl. * It is a put up job ’, was the comnint of cne-official Member on Pandit
Motilal Nehru's point of order on the Public Safety Bil. * Patel is dead against us’.’’

The words “‘ It is a put up job ’’, a remark attributed to ome i

Member on my point of order and the words ‘‘ Patel is dead against us '’
are in inverted commas. :

Then it goes on :

‘¢ Nor does the antagonism to the Chair end there. The Simla eorrespondent of &
Government spoon-fed newspaper definitely accused the President of the Assembly...."’

Mr. President : What newspaper !
Pandit Motilal Nehru :

‘‘ The Simla eorrespondent of a Government spoon-fed newspaper definitely acensed
the President of the Assembly the other day of doimg publicity work....'’

—This is the Times of India—
¢4 for his scheme of attaching the Legislative stafl to the Chair and wilfally misre-
m gﬁl""“ of Mr. Patel on the question of the proper publication of the Amti-
This remark. 1 can say, is perfectly correct. There certainly was &
misrepresentation of your decision. The comment goes on :

¢t More serious and more derogatory to the dignity of the Chair are the telegrams
'f which are being seat to a London newspaper by a Press correspondent in close touch
 with the Government........ ’

This is important—Simla correspondent of the Daily Telegraph is
‘“in close touch with the Government *'.

¢t ... In these, Mr. Patel is being definitely accused of partiality and biss. Now,

if there were any foundation for suspicion as to Mr. Patel's conduct in the Chair, the

proper place to raise the matter would be on the floor of the House. This the Govern-

ment dare not do, heeause they bave uo ease. Their present underhand action is catsed

. by their chagrin at not being able to have things all their own way and is an attempt

;: cover up the Parliamentary inefficiency of their Front Beneh. It is difficult to
r v e . .

—Now comes the very important passage—

“¢ It is dificult to believe that the responsible Government spokesmen are actively
concerned in this nanseating propaganda...... r

(Cries of ** Shame.’’)

—Now come the important words :
‘‘ bat your correspondent has definite evidence which goes far to ineriminate the Home
Department.’’ . )
That is all that T need read, Sir. Here are definite charges, made by the
speecial correspondent, as he calls himself, of the Pioncer, both against
the Government as a whole and some official Members who are not named
here. Tt is suggested, Sir, that you put me up to raise that point of order,
that it was a put up matter between you and me and that it was pre-
arranged that my point of order would be allowed. That is the suggestion
made. Now, I want to explain to the House my part in the raising of
this point of order. It struck me late on Saturday night. I consulted
nobody, and I felt that it was a point which needed looking into for
which 1T had no books at all. The next day was a Sunday and the Library
would not be available to me. Well, it struck me that I might with
propriety ask the President to help me in this matter and I phoned to
Mr. Patel if he could kindly oblige me by getting me some books that I
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wanted on a Sunday : he replied he could. The next day I semt through
my typist a list of the books I wanted, and a couple of hours later I
found those books in my rnom. A chaprasi of Mr. Patel brought them.
I do not know where they came from, but of course, they were Govern-
ment books, and came from some (Government Library. Then I studied
the point. I made my notes. Rut I was undecided up to the very last
moment whether 1 should take the point or not. On Monday morning,
when 1 attended at question time, I went over to my Honcurable friend
Lala Lajpat Rai. T eonsulted him whether it was a point that 1 eould
properly take. The aspect which I put before him was this, that my
point was based on the inherent rights of Englishmen and the liberties
of Englishmen and whether it would look proper for me, an Indian, to
champion the cause of Englishmen in this House. Lala Lajpat Rai gave
me the advice that it was a point which should be taken and that it did
not matter whether it was the championing of the liberties of Englishmen
or of any other class of people. It was then and not until then that I
made up my mind to take that pcint. I believe my Honourable friend,
Mr. Birla, was also present at this conversation between me and Lala
Lajpat Rai. 8o that you will see that it is a most pernicious thing to
say that this was a pre-arranged thing, when the Mover, namely, myself,
was not certain up to the very last moment if he should take the point
of order or not. Then I can say, and I say this most emphatically before
this House, that T never had and do not have up to this moment the
faintest inkling as to what vour ruling is going to be upon that point
of order. This charge then against you and me, and I will say, against
the whole House, is a most scandalous libel and the grossest violation of
the privileges of this House and must be dealt with severely. Now, Sir,
I do not know what you will do, but I submit that if an enquiry is
necessary you will be pleased to hold that enquiry about these allegations
against Government as pointed out by the Piomeer. As regards the
telegram to the Dasly Telegraph which was cabled out here and also
the remark of the Tsmes of India. I submit that you have ample juris-
diction to deal with them on the spot, but. of course. I will take your
ruling whatever it is.. I do not wish to take up any more time of the
House. My business was simply to draw the attention of the House to
these gross abuses of privilege and I leave the matter entirely in the
hands of the House and of the Chair.

Mr. President : Before the subject matter raised by the
Honourable the Leader of the Opposition is further discussed, I should
like to clear the atmosphere by making a few observations. There are,
as I understand, four points involved in the statement made by the
Honourable the Leader of the Opposition and the report of the Special
Correspondent of the Pioncer. My attention was first drawn yesterday
by the Leader of the Opposition to that report. 1 asked him to give me
& copy of the Pioneer which he did in the afternocon and I carefully read
it

Asx T have said, four points arise. One is the conduct of the Corre-
spondent of the Times of India ; the second is the conduct of the Simla
Correspondent of the London Dasly Telegraph ; the third is that Govern-
ment and particularly the Home Department are engaged in what this
paper describes as a ‘' nauseating propaganda ’’ to discredit the Chair ;
and the fourth is that some individual officers of Government at any rate
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' are busily engaged in such propaganda. These are the four points
involved. I should like further to explain what I know with reference
to the request made by the Honourable the Leader of the Opposition for
books in connection with the point of order which he had raised the other
day. On Saturday night, when I was about to retire, I was 'phoned up
by the Leader of the Opposition and asked whether I could help him to
get some books which he wanted next day, namely, Sunday. 1 at once
replied : ‘ Would you kindly send me a list of the books to-morrow
and I would try ’’. Next morning I pot the list from him and put it
on my table without even looking into it. I then ’phoned up Mr.
Dhurandhar, the new Secretary of the Assembly, and asked him whether
he would be good enough to find out the Librarian and send him on to
me. He said he would do it. After an hour the Librarian appeared
and I asked my chaprassi to hand over the list which was lying on my
table to the Librarian and told the Librarian to get the books which
were required. 1 was then about to go out for a walk. I left word with
my chaprassi that if the books came they should be immediately sent
over to Pandit Motilal Nehru in Room No. 158, Cecil Hotel. When I
eame back, my chaprassi gave me the news that the books had beem
brought and were duly handed over to the Honourable Pandit. It was
brought to my notiee next evening that one official Member was
openly saying that he could not possibly believe, that he did not believe,
and that he refused to believe, that I was taken by surprise by the point
of order raised hy Pandit Motilal Nehru, and the reason he gave was
that I had sent for books from the Library and I could not possibly be
unaware of the point of order that was raised by Pandit Motilal Nehru.
After this was brought to my notice, I asked the new Secretary of the
Assembly as soon as I met him next morning as usual in my office :
‘‘ What is the meaningz of all this ! I ’'phoned you up. 1 asked you to
send me the Librarian. and how is it that Government were put in posses-
sion of that information ’’. He immcdiately told me that he was in a
certain room in a particular office yesterday, i.e., Monday, and there the
Librarian was sent for by one Honourable Member and asked whether 1 had
sent for certain books from the Library on Sunday. He further said
that he himself was asked whether T had sent for certain hooks. I
wondered whether I was really the President of the Assembly or was
I a suspeet and criminal that my movements were being watched in this
way ! (Some Honowrable Members on the Congress Benches:
¢‘ Shame ’’.) Order, order. I do not wish to mention the name of the
Honourable Member nor do I wish to go further into this matter. (An
Honourable Member : ‘‘ The 1louse demands it ’’.) I now ask the
House to confine their discussion to the four points which have been
raised by the report of the Pionecer and by Pandit Motilal Nehru. There
is one matter which I should like to know before we proceed further. I
would ask the Secretary to tell the House who the Simla correspondent
of the London Daily Telegraph is, whether he enjoys the privilege of a
seat in the Press Gallery and when was the ticket issued, and by whom.

Becretary of the Assembly : I find from the correspondence that
bas been received in the office (Homourable Members : *‘ Louder please.
We cannot hear you '’.) that the Simla correspondent of the Daily
Telegraph and the Morning Post is one Mr. Rice. "
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The Honourable Mr. J. Orerar (Home Member) : Mr. President, in
spite of the somewhat elaborate speech which was made by the Honour-
able Pandit, I confess that I have some difficulty in appreciating what
the precise proposition is which he has laid before the House. I under-
stand, however, broadly that he wishes to raise in a general way the
question of a series of comments, which he largely quoted, dealing with
the rulings and the actions of the Chair. He quoted those statements
at some length and 1 presume that he expects me to make some reply
as regards them. Now, so far as matters relating to the Press are con-
cerned, two points appear to arise. The Honourable Member made a
reference to admission to the Press Gallery. As regards the particular
point of admission to or exclusion from the Press Gallery and the grounds
on which action in that connection ought to be taken, that is a matter
entirely within your discretion and I have no observations to make with
regard to it. As regards the gencral question of comment and criticism
in the Press, that may very well be a matter for the consideration of the
House, but it is not one for which I, either personally or on behalf of the
Government, can assume a respomnsibility to reply, t¢ criticise, to approve,
to disapprove, to associate myself or dissociate myself. In spite of what
has been frequently urged in this House, the Press of this country is &
free press and any comment contained in that Press, s long as it is
within the limits of the law, is not & matter with which Government or
any individual member of Government can concern himself. Apart from
that, the Honourable Member referred to conversations which I under-
stand are reported to have taken place in the Lobby or somewhere in the
precincts of this House. Now, on that point, my answer is short and
straight. 1 am prepared to accept responsibility to this House for any-
thing I may say upon the floor of this House. Any other member of
Government or any other Government official is prepared to answer for
anything which he says on the floor of this House. But neither I nor
&any other official Member can be prepared to answer for conversations
reported to have taken place or gossip alleged to have transpired in the
Lohbies or in the precincts of this House.

Mr. President : I« i* the view of the Honourable Member that
official Members are entitled to impute partiality to the Chair in the
Lobbies ?

The Honourable Mr. J. Crerar : On the question whether they are
entitled to do o, T am strongly of opinion that they are not. My con-
tention is that if conversations of that character take place in the I.obby,
that is not a matter for which I can reasonably, properly or even decently
be expected to accept responsibility.

Now, Sir, T pass on to the particular point referred to by the
Honourable Pandit, that is to say, the allegation contained in a newspaper
that Government was concerned in this alleged propaganda. A com-
munication has already issued to the Press on that point and I repeat
here on the floor of the House that the suggestion—it is more than a
suggestion, it was an assertion—that Government or any official Members
here present had any participation in the alleged propaganda is false
ab wnitio and in tofo. As regards the wider matter of controversy, since
I understand that my opinivn is required I shall merely say this. It is
impossible, Mr. President, for any one-in a high publie position—a position
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so high, so responsible and so important as your own—to secure that in the
exercise of his powers no complaint should ever be made against his
decision or that no one should ever be aggrieved. That is. no doubt,
particularly true of the President of a Legislature to whom it necessarily
falls to deal frequently with matters of very acute controversy. The
Government of India cannot profess to be unaware that such complaints
have found expression. But for their own part they have never allowed
anything of that nature to influence their respect for the Chair and their
desire to join in upholding its dignity and authority. I myself, Mr.
President, am extremely sensible of the necessity, in the interests both
of this House and of the publie, of relations of mutual confidence and
collaboration between the Chair and the Leader of the House amd it is
my desire and intention to do all that in me lies to maintain and confirm
them.

Mr. President : May I know one thing from the Honourable the
Leader of the House ! Is the Leader of the House, on behalf of the
Government, prepared to take action against official Members or Members
whe, if the report is true, are carrying on this propaganda described now.

The Honourable Mr. J. Crerar : I am prepared to consider that
matter when definite and reliable material is placed befcre me.

Mr. K. C. Roy (Bengal : Nominated Non-Official) : I think the
Honourable Pandit Motilal Nehru has done a public service by bringing
certain Press matters to the notice of the House this morning. When
the debate took place on the adjournment motion moved by my friend
Mr. Gaya Prasad Singh, I thought we had seen the last of press con-
troversy and press attacks on the President. but that was not to be. In
a subsequent issue, dated the Bth. the Times of India almost repeated its
previous performance. It has been reproduced in erfemso by Pandit
i Motilal Nehru and I need not repeat it. All I can say is that insinuations

and aspersions of that character are unworthy of any respectable
| journalist.

Now, Sir. I come to another point ; that is the cable which is reported
to have been sent to England by the correspondent of the Daily Telegraph,
a paper owned by Lord Burnham.

8ir Hari Bingh Gour (Central Provinees Hindi Divisions : Non-
Muhammadan) : He has sold it, has he not ?

Mr. K. C. Roy (Bengal : Nominated Non-Official) : Sir Hari Singh,
your information unfortunately is in most cases wrong. 1 read the
following from the Orient Press Service. The Simla correspondent of the
Daily Telegraph-.....

Honourable Members : We cannot hear you. '

Mr. K. 0. Roy : The Simla correspondent of the Daily Telegraph

eabled the follow_in,g message regarding the Honourable Mr. Patel’s ruling
on the introduetion of the Public Safety Bill : -

‘It is difficalt to find a more conclusive evide of India" -
rule than in the example given in the Ambl; wdqym’!' neia’s unfitness for sl
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"Then it continues—I do not mind the correspondent’s opinion so far as
our fitness for self-rule is concerned, but this, Sir, is the most cardinal
point :

¢4 The decision given by the Honourable Mr. Patel is regarded as illogical to say the ’

least, and it is rtrongly suggested that it was taken by the President on bebalf of party
interests. '’

I consider, Sir,—and 1 repeat the view of the press men in  the Press
Gallery—that this is a malicious libel on the President. For some time
past the conduct of a few press men has been a matter of no little concern |
to me. | have been very anxious about their conduct and T have been
makinz anxious inquiries. My inquiry was first addressed to the most
senior member of the Press Gallery who has served the Central Legisla-
ture for forty years, and this is what he wrote to me :

¢ In reply to your query I am extremely sorry that Mr. Rice who has recently

joined the Press Gallery should have scnt a telegram to a home paper reflecting on the \
fairness of a ruling by the President, Mr, Patel

After attending legislative meetings for nearly 40 years [ can only say that I
regret the bad taste of a brother journalist, and 1 put his action down to his youthful
inexperience of Assembly etiquette. Mr. Patel has always been moset courteous and
conniderate to those in the Press Gallery, and the invident, to say the least of it, is
most regrettable. I think this letter fairly reflects the general opinion of the Press
Gallery. '’

I consulted several Indians who are also senior in the profession, and
they have endorsed the view taken by Mr. Buck who for 40 years has
served this Legislature. In the circumstances, Sir. if you take any notice
of the delinquents, they will fully deserve it and you will have nothing
but the heartiest support from the Press in India, both European and
Indian. 1 have often heard allegations made regarding Indian press
men, and the present U'nder Secretary of State, Lord Winterton, speaking
in the House of Commons described Indian press men as gutter snipes
0{ the' Press. 1 should like to tell Lord Winterton where to look for
them !

Mr. President : Does the Honourable Member remember the names
of the members of the Press Committee appointed by the President !

Mr. K. C. Roy : I do not remember, Sir, but I know thai the Press

Committee is a very ahle Committee presided over by the Haonourable
M.r, Haig.

M}'. President : Is the Honourable Member himself a member of that
Committee ¢

Mr. K. C. Roy : I am, Sir.

. Mr. President : Was the Honourable Member a party to giving a
ticket to Mr. Rice ? )

Mr. K. C. Roy : Certainly not, Sir. I was not asked. and if I had been
asked, I would not have given it to a stray journalist like Mr. Rice, a
free-lance journalist like Mr. Rice,

Mr. President : Was not the Press Committee asked, Mr.
Dhurandhar ¢ ’

Mr. L. Graham (Secretary, Legislative Department) ; Sir, admission
to the Preas Gallery, as you are aware, is settled in acoordance with the
regulations which were framed by your predecessor, Sir Frederick Whyte ;
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and after the regulations were first framed by him, the suggestion was made
that as Sir Frederick Whyte was not aware of the qualifications of the various
journals which apply for admission, an Advisory Committee should be
set up to assist the President. We were not obliged to accept their opinion
of course, and, Sir, that Committee has functioned now for some four years.
IThe position is that all the correspondents of papers who have at any time
had a seat obtain their seats in the ordinary way. Mr. Roy, I think, has a
regular seat, as also the reprcsentatives of the Associated Press and the
represcnta‘ives of various papers—the Pioneer, the Times of India, ete.
- Thus all cerrespondents who have once been admitted on the recommenda-
tion of the Committee, as also with the direct approval of the President, if
they apply again, are not put through the initial processes, are not required
to come up for tickets. That. Sir, as far as I remember, was the practice
established by Sir Frederick Whyte. Now, Sir, with regard to the gentle-
man who is now described as the correspondent of the Morning Post and the
Daily Telegraph, he has previously occupied a seat in the Press Gallery in
accordance with the ordinary provision, Sir, as the representative of the
Pioneer. 1 think he first eame up here in that capacity in 1925, Sir: and
subsequently when his application was received on this occasion, although
he did not apply as the representative of the Pioneer but as the representa-
tive of two English daily newspapers, it was not considered neceswary.

Mr. President : By whom !

Mr. L. Graham : By me. Sir, acting as your deputy, to refer the
question either to the Committee or to you, Sir. The practice, Sir, was
started in the time of Sir Frederick Whyte of accepting the recommenda-
tions of the Committee. You, Sir, have seldom been troubled, as Sir
Frederick Whyte also was seldom troubled. 1 have a distinet recollection
in one or two eases taking vour orders ; I cannot say which exactly ; but I
trust, Sir. that your memory will confirm mine.

Mr. President : This was not one.

Mr. L. Graham : As | think the occasion did not arise. In accordance
| with the practice that the President is not ‘to be troubled with
i these matters, which has been in foree for a long time between the
President and the Secretary in the Legislative Department. Any néw
application is regularly sent, us 1 think Mr. Roy will agree. to the Com-
mittee : and no doubt. Sir, he will let me say that we have very much
valued—and I think you. Sir, will agree with me in this—the recommenda-
tions of that Committee, because they have made our path clear, as the posi-
tion often is difficult, and it is an unpleasant tagk to refuse an application
to the representative of a paper on the ground—as is frequently s‘ated—
that the paper is not of sufficient importanee to receive a place in the Press
Gallery I think, Sir, I have now made my position clear. As regards this
particular correspondent, he has previously obtained a seat in the Press

‘ Gallery in a regular manner, and it has not been our praetice to require
fresh applications on the occasion of the following session.

Mr. President : | have made this inquiry, because there 1s a definite
allegation in the report of the Pioneer that the Press t referved
to is in close touch with the Government. Now I would to know from
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the Leader of the House if this correspondent is in any way connected with
Government or enjoys any subsidy from them.,

The Honourable Mr. J. Orerar : [ have not the slightest reason,
Sir, to suppose that he is in any closer touch with the Government, ihan the
correspondents of other newspapers of wide circulation.

Mr. Arthor Moore (Bengal : European) : Sir, Mr. Roy mentioned
Lord Burnham. That I think is a very important matter because he is
a Member of the Simon Commission and it ought to be made clear to this
House that before Lord Burnham came out to India he sold out the whole of
his interest in the Daiiy Telegraph ; so that he cannot be in any way con-
nected with this very serious eriticismu upon yoursclf, S8ir. And I am
sure that we are right in assuming that it would cause him the very
greatest dissatisfaction.

Lala Lajpat Rai (Jullundur Division : Non-Muhammadan) : ]
would like to associate myself on behalf of myself and the Party I have
the honour to represent, with the remarks made by the Leader of the
Opposition. "I endorse the statement of facts made by him as regards the
consultation he had with me on the point of order, and I beg to submit
that it is high time that this campaign of vilification should be seriously
taken notice of. It has been going on fcr some time and we have reason
to believe that it has not been going on without some support on the
part of the officials. I am glad to havc the assurance of the Leader of
the House that the Government as such, and he, as a Government Member,
has no sympathy and has nothing to do with this campaign of vilifica-
tion. But I was very seriously disappuinted at his not making any re-
marks about the process of spying on the movemecnts of the President
to which the President referred with regard to his getting certain books
from the Library. I submit that the conduct of that official who con-
ducted that espionage was simply disgraceful, and this House will be
perfectly justified in asking the Government to find out who that official
18 and to punish him for that disgraceful conduet. It cannot be tole-
rated for A moment that the President of the Legislative Assembly should
be followed and shadowed like that Ly a subordinate official of the Gov-
ernment, and it would have been consistent with the dignity of the
Government anu also consistent with the digmity of this House if the
Honourable the Home Member had said something about the conduct
of that official. Of course everybody has -a right to express his
opinion on the merits of a question ; so has a newspaper, and so has
every Member in private talk. But when he begins to impute motives ;
when he says that the question is a ‘‘ ptit up ’’ one ; when he insults the
President of this House, and thraugh the Presideut this House—then
I think it becomes the duty of this House to interfere. The Leader of
the Opposition has done a great service to this House in bringing this
matter to its notice. We thirk it is high time that serious notice of
these thingx should be taken, not only by you in the exercise of the
powers conferred upon you lor upholding the privilczes of this House,
but also by the Government for the sake of tkeir own good name
This thing has been going on for some time. Malicious attacks have been made
upon the Chair by one paper in India at least and by the Daily Telegraph
and also I think some other paper in England. The last time when a motion
for adjournmeat was proposed to eensurc the conduct of the Times of
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India the President ruled that that motion was nel i order. But the
fact remains that the Times of Inaia has been engaged in the campaign
of vilification for some time ; and w» know of course—though it may not
be perfectly official—that that paper and somne other papers in India are
in the confidence, if not of the Government, of high officials of the Govern-
ment. And therefore I think it is the duty ¢t the Gov ernment to_disso-
ciate themselves entirely from this eampaign of vilification, and not
only dissociate themselves simply by swords and assurances but b} taking
action against those officials who have heen associating with these papers
and supplying information or enccuraging them  This has taken place
several times in the Housc of Comuons and the question of privilege has
been raised there and notice taken of such things. This is evident from
Erskine Mayo’s Parliamentary Procedure, page 89 :

¢‘ Reflections on the character of the Speaker and accusations of partiality in thé
discharge of his duty have been treated severely by the House. On the 11th February,
1774, the Epeaker informed the House of a letter 1n the Pubdlic Advertiser newspaper
addressed to him reflecting on his character and on his conduet o Speaker. The
House ordered the printer to attend, and resolved that the letter was ‘a false, malicious
udmdnhuﬁbelhighlyreﬂeeﬁngonthech&ueterofthespahro!thunm
$0 the dishonour of this House and in violation of the privileges thereof’. The printer
was declared to be guilty of a breach of privilege and committed to the custody of
the Sergeant-at-arms.’’
Exactly what this House should do in this wmattér or exactly what the
Government should do T am not in a position to state at present. But
I can only endorse the remarks mude by the Leader of the Opposition
that the matter is so serious that it chould not he allowed to go unnoticed,
and it is high time, as I have said, that some serious notice of these
things be taken. The Government can find out the name of
that official who was spying on the movements of the President, because
the President knows it, and alsc make an inguiry as to that official who
made that remark in the Lobby to which reference was made. There-
fore, T submit the mention of 1bis matter by the Leader of the Opposition
is perfectly opportiune, and I raust repeat that ! was very much dis-
appointed at the tone of the speech made by the Honourable the Iiom:
Member. It was more a technical speech, rather than the speech of a
representative of Government who had good will and wanted to extend
that good will towards the President. He ought to have warmly and
strongly condemned the conduct of *hat official whe was spying on the
movements of the President aud also of the official who made those re-
marks in the Lobby. Possibly all that he ean do is to censure them, but
he has not done it, or rather he has done it in a very half-hearted way.
The very tone of his reply shows that there is something behind it, that
there is something in the mind of the Governmcul officials which of
course they are not at full liberty to disclose, which ix at the bottom of
all this agitation and vilification against the President. I want to say
on behalf of this side of the House that we have the fullest confidence
our President and in his impartiality, and 1 think he is an honour to the
country and to this Legislature in the manner he has discharged his
duties ever since he has been entrusted with them. If the Government
have any doubt in the matter 1 chuilenge inem to br.ng a vote of censure
on the Chair. That is the proper procedure. It is cowardly for officials
to go behind his back and g6 on making charges and imputations of thix
kind and not to put them befote the House. This House is the propet
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tribunal before wiiich any charge of partinlity uguinst the Chair ought
to be brought and we shall bc at full liberty either to negative or to pass
that vote of censure. In any case this kind of thing ought to be stopped.
Either the Goverument should have (he courage to put forward that
motion and tske the -verdiet of the Housc, or they sheuld stop all officials
from vilifying the Chair. "Ihis hdts ‘becn goimgz on-wo mueb and behind
the purdah, so to =pcak, that it is bigh time the whole thing was put
before the House. 1 also take the opportanity to inform the Honour-
able the Home Member and th+ Guverrment that they are not improving
their position in the country Ly these preetices. They want us to eo-
operate, but is this the way to ask us 1o co-operate ¥ They are just
making their position worse by this kind of policy of pin-prieks, by
attacking the honesty of the President of this House and this Asmembly
itself. In attacking his impartiality and his lack of common sense in
deciding poinis of order, what iv meani 1o shov i» our incompetenee for
the purposes of the grant of further powers to us.

I deny that charge with all the csmphasis and all the indignation

12 NOON. that I can command and I trust that all Members on

this side are with me in this repudiation and in challenging the Govern-

ment that if they have got no confidence in the Chais they ought to bring

a motion of censure. I therefore associate myself fully with the remarks
made by Pandii. Moulal Neliru.

Mr. L. Graham : | understand, Sir, that I am charged and 1 am
extremely sorry that the charge has been made. I am further extremely
sorry that you did not give me a chance of giving a personal explanation
before launching the charge in this House. Now, Sir, as to the facts.. ...

Mr. President : I did not mention the Houcurable Member at all
I thought of speaking to the lonourable Member concerned in my room
and therefore I kept him nameless.

Mr. L. Graham : It i1s nbhvions that it refers t¢ me ; it is perfectly
plain to the whole House and I think 1 am entitled to ask your leave to
give a personal explanation. The position, as far as I am concerned, is
very simple. | was informed, as you say, by the Secretary of the Legis-
lative Assembly on Monday morning that you, Sir, had asked him to
send to you the Likrarian.

Mr. Presideat : Without cnquiry ¢
Mr. L. Grahum : Withort enguiry, Sir.
Mr. President : It is news to me.

Mr. L. Graham : I hope the Chair will aceept what I say.
The Secretary, for whom 1 also offer an explansation, was under the im-
pression that certein of these bonks were sent from the departmental
Library ; he said that the President sent for certain books on constitu-
tional law—he did not know what books. He though! it possible that
some of them had been taken from the departmental Library. Sir, as
Deputy Secretary of the Legislative Department, he felt it right and proper
to speak to me. Your predecessor, Sir, was frequently in the habit of
taking books frem the Legislative Department Library, and, as a matter of
courtesy, shall-1 vay, he in\ariably used 10 ask the Secretary of the Legis-
lative Department personally whether he comld spare those books. T
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make no suggestiou, Sir, that.1 should have heen asked on this veeasion,
but I think the Deputy Secretary in the Legislative Department felt
justified in informing me ‘that he had sent: for the Librarian for ‘the
purpose .of sending the bovoks. My object, Sir, thereafter in sending
for the Librarizn was to know whether the books had been taken from
my departmental Library, for which I am responsible, or from the
Assembly Library, for wiich I am not responsible, The books, I was
told, were books on constitutional luw, snd thatr, Sir, did happen to be
a matter of great interest o me personally, becsuse, we, on this side,
have to try to acticipate the points of order which are likely to be raised.
I had an impression that the poiut of order was likely to be raised that
morning and comsequently ¥ was, I admit, curiots to know, Sir, what
books had bee;: tuken out, ULecause 1 was (o try and conjecture what
point of order was likely to be taken. I trust, Sir, that you do not think
that conduct was in any way reprehensible.  That, Sir, is my answer in
respect of the alleged spying on the President. (Applause.)

Mauvlvi Mubammad Yakub (Rohilkund and Kumaon Divisions : Mu-
hammadan Rurul) : Sir, allow me to associate myself, and associate my-
self wholeheartedly, with the protest which bas been entered against
the mischievous and scandainus attacks which have been made by cer-
tain mischievous papers against the iutegrity and independence of the
Chair. No doubt, Sir, these aspersions and allegations are not only made
as an attempt to lower the prestige of the Chair only but the prestige of the
whole House, and eertainly, Sir, it is high time that the strongest measures
that are in your power may be taken against the mischievous persons who
have taken up the propaganda of diezrediting the prestige and honour
of this House. At the same time, Sir, 1 consider that the aspersions and
allegations whicl have been made by the correspondent of the Pioneer
against the Government members, are as serious and as scandalous as
those which have been made against the President of this House, and no
doubt, Sir, they are as much loweriny the prestige and the honour of
this House to make wanton atiacks on the honesty of the Government
members as on the impartiality of the President, and 1 hope, Sir, that
if the allegations and aspersions, scandalous and wmischievous as they
are, on the Government Members, are found to Le false, the same mea-
sures will be taken against the correspondent of the Pioneer as are neces-
sary to be taken against tke correspondents of ile other papers to whom
these aspersions are ascribed. (Applause.) 1 have no doubt, Sir, that
we have full confidence in your integrity and we hop« that this malicious
propaganda which is being made by these mischievous papers will not
jn any way, either in India or in England, lowecr the prestige of this
House ; on the other hand it will <how that this is a xet-up propaganda in
order to show to the worid, »specially at this time when the constitution
of this eountry is in the melting pot, that we are not fit to rule our own
affairs. This is, I believe, the chief aim and object of this propaganda,
which is being earried on by these mischievous correspondents of English
papers. Bat I think that by making this propaganda they cannot suoceed
in their attempt. For the last four years, since you have been President
in this House, you have conducted the proceedings of the House with as
mueh dignity, with as much honour and with as much independence as any
of the greatest Presidents of the House of Commons. (Applanse.) With



- ALLEGATIONS AGAINST MR, PRESIDENT. 753
these words,-Sir, I associate myself with the protest that hay been Jodged,
and I bope, Sir, that you will take the strongest measures in your power
and will see that these mischievous correspondents will not be found in the

Gallery of the House any longer.

Mr. Jamnadas M. Mehta (Bombay .City : Non-Muhammadan
Urban) : Sir, 1 am sorry to say that while the speecn of the Honourable -
the Leader of the ilouse was emphatic it was also unsatisfactory. It
showed an attitude of aloofness and painful detachment on thix very im-
portant matter. He told us that Government neither confirmed nor
repudiated, neither associated with nor dissociated from, neither ap-
proved nor disapproved the attacks against the Chair. Is this the atti-
tude of Government when scandalous and malicious telegrams have been
published in the Press reflecting on the impertiality of the Chair 1
Angd if that is so, is it right and proper ! 1 say, Sir, it was the elear duty
of the Government emphatically to repudiate and wholly to dissociate
themselves [rom thiz malicious and mean propiganda, and I am sorry
that they have not done so0. Sir, th¢ main ohject fer which I have ven-
tured to take the time of the House is this, that so far as the question
relating to the issue of bovks by the Leader of the opposition is concerned,
I have some personal knowledge of the unworthy suspicions and regret-
table insinuations that have been made ¢n Monday last, after the Leader
of the Opposition had raised the point about tne xlrra vires character of
this legislation under the Government of India Act and after the House
had risen for the day, I happened to meet two Earopean Members, one
a Member of the Government and one a non-official elected Member, and
I was told by them that the President’s statement that this point of order
had taken him by surprise was, to say the least, wholly inaccurate, that
they refused to believe iiat the President was t:ken by surprise. As a
matter of fact, they said, he had sent for the books to consult the various
authorities and in their opinion it was therefore cntirely untrue to say
that he was taken by surprise. (An Homourable Member : ‘‘ Names,
please.”’) No, Sir, T do not want to add to rhe bitterness of the situa-
tion. T expressed my surprise to the non-official Member that he should
say so of the President f.r whom, I nnderstoad, he had the highest res-
pect. I told the official Momber that he was biassed against the Chair
if he could read in such a1 innocent fact of the ixsuc of books from the
Library a knowledge on the part of the Chair that the point of order
was going to be raised.

Mr. H. G. Cocke (Bombay : European) : Sir, T shall not take up the
time of the House for more than a few minutes. 1 wish to advert to the
speech of the Honourable Pandit, who told us that he decided at the very
last moment to take up the point of order. I do not doubt that for a single
moment, but he went on to say that if the Government had considered the
motion they wished to make as being urgent, they should have asked the
Ch_air to suspend the Standing Order. You will remember, Sir, that the
point of urgency was touched upon by Lala Lajpat Rai, and that T follow-
ed him and proceeded to discuss the point of urgency when you ruled that
that point was not before the House. Members were, therefore, given no
opportunity of discussing the point of urgency before the decision of the
Chair was given. I did not fail to say that the Standing Order should have
been suspended to enable the technical point to be got over.
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Lals Lajpat Rai : It was a Government Bill, and it was for the Gov-
ernment Member to raise that question of urgency and to ask the President
to suspend the Standing Order, not for you or for me.

Mr. H. G. Cocke : I am perfectly well aware that the Government
Member could have raised this point, but at the same time any Member
had the right also to raise the point of urgency. The Chair, however, ruled
that it was not before the House ; therefore any question of suspending the
Standing Order on the ground of urgency could not be raised by this Housé.

Mr. President : The Horourable Member knows that the report in
the Times of India does not mention the Honourable Member’s name. It
refers to the Leader of the House by name.

Mr. H G. Cocke : Lord Ralfour once said that he never read news-
papers, and I seldom do. I merely skim them and do not profess to be in
toueh with all the comments which have been read out to-day, but 1 do not
think it fair to say that Government had a proper opportunity of raising
the point of urgency before your decision was given.

As to your relations with the Press, Sir, I agree with the Honourable
the Home Member that it is not a matter upon which he would have any
right to criticise. unless those comments overstepped the bounds of fair
comment. When they do, this House has every right to raise the matter.
I am not prepared to take up that issue whether any particular comments
made on your recent ruling have overstepped the bounds of fair comment
ornot. We have a free press in this country, and personally I am all against
restricting comment. There must be some limit obviously to the criticisms
of the Chair, and there is no doubt that on occasions the rulings of any
Chairman of any Legislature are apt to be criticised. 1 have not the least
doubt that the Speaker of the House of (‘'ommons has been criticised in the
Lobby many times, and we all know that certain Assembly rulings have on
occasions been criticised in the Lobby by Members of all sides of the
House. I do not think that sueh Lobby gossip can enter into discussions
in this House. We can hardly be expected, when perhaps a somewhat doubt-
ful decision is given by you, Sir, to go into the Lobby with our lips sealed,
and abstain from ecomment thereon. I think it quite wrong to bring any
Lobby gossip up in the eourse of this discussion.

As regards the explanation about the books, it is obvious that an im-
pression had been created that the books had gone to you, 8ir, and obviously
someone was wrong in that impression. Somebody jumped to the wrong con-
elusion ; they could not reconcile the despateh of the books to you with the
statement that you had made. Who was responsible for that comment I do
not know. It is unfortunate that this happened. 1 wish to say that no
Party in this House hags upheld the dignity of the Chair more consistently
than the Party on whose hebalf I speak, and they will always endeavour te
do so.

Mr. President : I would like to ask the Leuder of the European

' Group whether, in the opinion of his Party, Members of this Assembly are

¢ allowed, or should be allowed, without notice by this House, to make any

i lmpuutlon of partiality against the Chair, and whether, because there is a

i free press in this country, the Press should be allowed to indulge in accusa-
tions of partiality against the Chair.
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Mr. H G. Cocke : I do not think that thg Press should engage in
anything but ordinary fair comment. DBut it is sometimes very difficult
{o draw the line. As regards the Members, they have every right in private
eonversation to say anything they like. (Cheers.) Of eourse it is obviously
wrong to bring the dignity of the Chair into contempt, and to criticise pub-

licly his rulings as being partial.

Mr. President : 1 have net been able to follow tne Honourable Mem-
ber. Is it the view of the Honourable Member and his Party that because
there is & free press in this country, the Press should be allowed to indulge
in aceusations of partiality against the President of this Assembly ? And
is it also the view of the European Group that Members of this House, offi-
cial or non-official, are allowed to indulge in such eriticisms in the Lobby

']

against the Chair ¢

Mr. H. G. Cocke : As regards the Press, I do not agree that the Press
ought to impute partiality to the Chair. But there may be comment whieh
is allowable without definitely imputing partiality to the Chair.

So far as Lobby gossip goes, 1 am afraid it is not possible to control
the lips of Honourable Members.

Mr. President : Is it open to 1he Honourable Member to go into the
Lobby and say that the President was influenced by Party interests in giving
a particular ruling 1

Mr. H. G. Cocke : 1 did not say that. T said comment.

S8ir Purshotamdas Thakurdas (Indian Mecrchants® Chamber : Indian
Commerce) : Sir. my colleagues of the Independent Party desire that 1
ghould convey to you their resentment at the malicious criticism which has
been under reference in the House.

The Honourable the Home Member suggested that everybody who works
in public should have broad backs for eritieism of this nature. We in this
House are accustomed to carry broad backs, hut we are jealous as far as the
President of this Assembly is coneerned. It is only proper, Sir, that those
who enjoy your hospitality in the Press Gallery should realise their
responsibility and not indulge in anything that verges on malice or ill will.
In the ordinary course, a casual remark would not have been taken notice
of by either my Honourable friend. the Pandit, or Lala Lajpat Rai.

But, Sir, there has been a continuous effort at this campaign of
vilifieation of the Chair, an effort to provoke this House, at least this part
of the House, to assert that they will not allow and will not stand any fur-
ther vilification of the President of this House. (Hear, hear.) The debate
this morning. if it proves anything at all, proves one thing and that is, that
this House, now that an opportunity is available, strongly disapproves of
the continued attacks on the President. If I may go further, 1 will say,
although there is no motion hefore the House, that we should like you to
take such steps regarding the members of the Press G3allery, as vou think
necessary to vindicate the hononr of, and diseipline wiithin, this House.
Sir, my Honourable friend Mr. Cocke referred to the fresdom of the Press
in this country. We, Indians, want a free Press more than any other see-
tion in this country, but we want that free Press to behave with deceney
and in a manner which will not lower the dignity of the Legislative
Assembly and its embodiment, the President, wantonly and in & manner
whi;:h is] almost disgusting. Tf one had a right to stand up for a free Preas,

J]I& Jl\ n
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one had also a duty to see that the impartiality of the President is not gues-
Honed in such a partial and prejudiced manner and spirit.

There should be no difference of opinion as regards the impartiality
of the Chair. As the President of the Legislative Assembly, he is elected
by the whole House, the Indian as well as the European group. We should
all stand by the Chair, and protect it from such vilification as is under
diseussion now. The correet and manly method would be, for any disgruntled
section of the House, to bring in a vote of no-confidence in the President
and the majority of the House know exactly how that motion would be re-
ceived.

One word more and I have finished. Mr. Cocke referred to the Honour-
able Member Mr. Graham’s explanation regarding the books. I have heard
his explanation and all that I will say is that it strikes me that if he wanted
any further information on that score, instead of finding it out from the
Librarian, or the Secretary, his proper course was to see you, Sir, in your
room and find out from you what his curiosity demanded. To that extent,
I feel that the separation of the Legislative Assembly Secretariat from the
general Secretariat is more than justified and that demand has now been
proved to be not premature.

Nawab 8ir Sahibzada Abhdul Qaiyum (North-West Frontier Pro-
vinee : Nominated Non-Official) : Sir, I do not know how to enter into this
debate. Al that I can say is that the dignity of the Chair and the honour
and respect of the President must be maintained. (Hear, hear.) I do not
believe that there is a single Member in this House who thinks otherwise.
As far as I have learnt from the speeches of all the Members who have
spoken on the subject from this side or that side of the House, I think they
are all unanimous on the point that the President commands their confidence
and respeet and that the dignity of the Chair is the one wish they have in
their mind to maintain. I also associate myself with the desire of the whole
House to uphold the dignity of the Chair and the honour and respect of the
President.

Mr. Mubammad Yamin Khan (United Provinees : Nominated Non-
Official) : Sir, this controversy, to my mind, has arisen only out of mis-
understanding which had been caused through some misunderstanding
which had crept into the minds of the people who were not really aware of
the true facts as has been revealed by the Honourable Mr. Graham. The
indietment of the Government Member coming from Lala Lajpat Rai was,
I suppose, based on some misunderstanding. If he had waited to listen
to the explanation given by the Member of the Government, whose name
you did not mention and who could not therefore get up earlier, if only my
Honourable friend Lala Lajpat Rai had listened to the explanation, he
would not have said what he uttered in his speech. For this House to take
any action against or to speak in such loud terms against any Member of
the House who happens to be only a member of the Government is not
dignified. unless the House and all the Members of the Iouse are in
possession of faets which can be available to them. I suppose after hear-
ing the explanation of Mr. Graham everybody in the House is of opinion
that the drastic action which Lald Lajpat Rai wanted the Government to
take against the Government official is absolutely unnecessary and that
his suggestion is only based on a misunderstanding.
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The second point to which I want to refer on behalf of the Members
with whom I am closely associated is that we have got confidence in you,
as the President of the House. If anybody ix aggrieved and if anybody
has any objection against your continuing a< President, the hest course
for him is to bring a motion of no-confidence in you. The fact that nobody
has brought in any motion of no-confidence shows that we have full con-
fidence in you and we will continue to repose confidence in you uatil and
unless we take a different action in this respect.

Then, 8ir, about the comments in the Press I do not want to say much
about that. But I think it will be setting a very had example if the House
were to indulge in petty criticisms about the eomments which might be
made in different parts of the country or in different parts of the world.
We can only confine ourselves to the actions and eriticisms which come
from the Press in India, if they are maliciously and deliberately meant
to mislead the public. I heard carefully the argument of the Honourable
Pandit, the Leader of the Opposition, and I wanted to see in his statement
at least one condemnation of one paper, which I am sorry, Sir, I failed
to find. I did not find any condemnation in his statement about that

paper.
Mr. President : Is the Honourable Member justifying the report that

appeared in the London Dasly Telegraph and was cabled to this country
that the President was acting in the interests of certain parties !

Mr. Mubammad Yamin Khan : If the Chair will allow me, I will
finish in my own way. In yesterday’s issue of the Pioneer I find side
by side with the comment on which the present discussion is based another
comment in which the Pioneer says that the Government officials inspired
certain Muslims to issue their statement and that 28 Members have signed
this statement repudiating the Nehru Report. That comment has not
been condemned by the Honourable the Leader of the Opposition. Tt is
absolutely malicious and untrue that any Muslim Member has been ins-
pired by the Government....,

Mr. President : That is not the question before the House. The
question is whether the Press is entitled to indulge in acensations of
partiality against the Chair.

Mr. Muhammad Yamin Khan : The comments referred not only to
the Chair but also to all the Members of the House. There is reference
to gossip that goes on in the Lobby and I find that the report itself
appeared in the Pioneer that the Government officials inspired the Muslim
Members in the Lobby to issue their statement against the Nehru Report.

Mr. President : Order. order. 1 eannot allow this oceasion to he
utilised for other purposes. Does the Honourable Member wish to
continue ?

. Mr. Muhammad Yamin Khan : I was only saying, Sir, that if the
dignity of the Chair is in possession of the House. then the dignity of the
Members of this House is in the possession of the Chair.

Mr. President : Order, order. If the Honourable Member wishes
:o raise that question, he can do it to-morrow. This is not the occasion
or it.

Oolonel J. D. Orawford (Bengal : European) : Sir, it appears to me

that if we desired to maintain the dignity of the Chair and this House the
L11SLA )
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‘traighter we talk the better. So far as the Press is concerned, you, Sir,
have the right to discipline those members who abuse the privileges of
the Press Gallery and I presurue you will take such action as you consider
necessary to maintain the privilege of the House.

Mr. President : But I want your advice ; 1 want the advice of the
House. .

COolonel J. D. Crawford : I consider. Sir, that as regards the Press we
cannot possibly in this House take up every matter that is the subject of
criticism. In so far as this House is coneerned, if we have any criticisms
to make it is on the floor of the House that those criticisms should be
made and I am not concerned with every petty ecorrespondent who
chooses to air his opinions in various newspapers.

Mr. President : That does not settle the question. I want to kmow

definitely vour view, whether you justify or defend the attacks made on
the President.

Colonel J. D. Crawford : As regards your two rulings which have
come up in front of this House on points of order raised by the Leader of
the Opposition, I have accepted your ruling every time, Sir, and I believe
those rulings were correct. ‘

I want next to take the question of the repetition of gossip in the
Lobbies on the floor of the House. Members opposite have attacked Gov-
ernment Members and non-official Europeans for having made comments
on the rulings made by the Chair. 1 myself have heard similar com-
ments made by Members of the Opposition Party. I want to be perfeetly
clear on this point. Everybody makes comments and will continue to
make comments on the rulings of the Chair. So far as those rulings are
rot challenged on the floor of the House, those rulings are accepted.

My third point concerns the last point of order raised by the Honour-
able Pandit. The Honourable Pandit endeavours for his own purposes
and quite legitimately to play a dilatory game with regard to this parti-
cular Bill and it is to me perfectly right that the other side should en-
deavour to find out all that the Honourable Pandit is doing. That is
perfectly legitimmate in the game of politics. But I do think the Honour-
able Pandit should have had the courtesy to tell the Government and the
Chair of the point of order that he proposed to raise. If that had been
done, much of the mischief would not have arisen.

Now there is one other point to which I wish to refer. I am glad
to see that Honourable Members opposite are concerned over the question
of the dignity of the Chair and the conduet of the Press Gallery, and I
would be glad to see them equally concerned when a member of the Gov-
ernment is attacked : but when this happened last year I did not hear
any expression of opinion from the Benches opposite. By all meaps let
us maintain the dignity of this House and"the Chair at all times and be
equally considerate on all occasions regarding it.

Pandit Motilal Nehru : My Honourable and gallant friend Colonel
Crawford has accused me of want of courtesy. If he had only known
what the courtesy of debate and argument is, he would have accused the
other side of ignorance when they complained of want of notice. I
8ir, belong to a profession in whick 1 Lave to be always prepared for all
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kinds of objections sprung upon me, and to meet them, if 1 know my
brief at all. Those who father a Bill in this House are expected to know
whether it is intra vires or ultra vires of the House. They must be ready
to meet all sorts of legal and technical objections which do not involve
an investigation of the facts. That is the courtesy of debate and that i«
the law and the practice everywhere.

Mr. . 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Noo-
Muhammadan Rural) : Sir, the Honourable the Leader of my Party has
answered one of the points which the Honourable and gallant Member
of the European non-official group (Colonel Crawford) raised in this
House. Sir, he referred to the practice of his profession ; and if, 1 may
add one more point, I may allnde to the practice of my Party ; we are
here not to make things easy for the Government. We belong to a Party
which is not here to help a foreign Government, and therefore, Sir, I do
not think it would be proper judging from our own prineiples, and pro-
fessions and the ethies of our Party—I do not believe it would be
playing the game, to give previous notice to the Government. Both
legally and morally the Leader of my Party was acting not only accord-
ing to the ethics of the great profession to which he has the honour to
belong, but also according to the etiquette of the Party whose cause he
has the privilege to espouse on this side of the House.

Another observation which fell from the Honourable and gallant
gentleman on the other side was that the House should devote as mueh
sympathy, give as much attention, when an Honourable gentleman on the
Government Benches is attacked from the Press Gallery.

Colonel J. D. Orawford : My point was the actiort of a member of
the Press Gallery was deserving of just as much criticism in the previous
case as in the present.

Lals Lajpat Rai : We did criticise it.
Mr. K. 0. Roy : The gallant Colonel is possibly not aware that the
man was taken by two Members of this House to Sir Basil Blackett and

there was a case pending against him in the courts ; so the matter could
not properly have been discussed in this House.

Mr. 0. 8. Ranga Iyer : I believe a certain amount of confusion is
betrayed by these observations. It ought to be understood definitely
that the position of Government as well as the position of the Opposition
is the same : but the position of the Chair iz very different. The Chair is
above polities, The Chair is above Parties. And when the Chair is
attacked from a party point of view—I believe the Times of India belongs
to a party which iz adequately represented in this House—when the
Chajr is assailed from a partisan standpoint and when the Chair is mali-
ciously misrepresented, 1 believe, Sir. it is the duty of the Government to
take proper action. We know, Sir, that certuin Bills are presented to this
House and T believe the Foreign Secretary has also one Bill to amend
certain laws in regard to the Press. And the Governmen: have a similar
duty to perform, in view of certain observations which have been made
against the Chair who cannot proteet himself and whom the House cannot
protect if the (Government, which is unfortunately not responsible to this
House, does mot take adequate steps. Because it is a free Press it does
not follow it is A Press which has a charter as wide as the wind to blow
on whom it likes. The Times of India is a party paper ; I almost said a
Government paper, a semi-Government paper. Since the Pioneer has
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ceased to be a Government paper and has entered the ranks of honest
independent journalism, say as the Dady Mail in England ; since the
Pioneer has given up its pro-Government policy, the only newspaper in the
country which is a Government paper is the Times of Indsa. Sir, I do not
wani you to excuse that paper as belonging to the free Press. Freedom
does not mean licence to attack the Chair. Such a thing would not have
been tolerated in the House of Commons which has the right of summoning
the offender before it.

1 am aware that the attack on the Chair is, however, part of the present
situation. Nir, an anti-Indian campaign has been started in England.
The Daily Telegraph belongs to the group which is & centre of antagonism
to Indian aspirations. It is a powerful Tory paper. Notwithstanding the
fact that one of the proprietors of the Daily Telegraph is on the Royal Com-
mission, the Dasly T'elegraph has been following its old policy of discrediting
Indian aspirations. It is, I suspect, part of an Anglo-Indian programme,
it is part of a conspiracy to discredit the Chair so that in future it may be
said that no non-official President should be in the Chair, so that there may
be a going back to the pre-Montagu period of an official President. Sir,
it is all part of a sinister propaganda.

I do not know how the Chair can protect itself by expelling a member
from the Press Gallery, even though he is entitled to expel that member.
What is needed is a more comprehensive step than that. The matter is one
m which the Government, if it is impartial, will have to take very strong
action. It is a matter in which the Publicity Officer should have issued a
iimely contradiction.

I have not been reading the paper in question lately, but 1 thought
that it was the duty of a certain gentleman who happens to belong to this
House and to the Government, I mean the Publicity Officer, in a matter of
tbat kind, to have issued a timely contradiction, because if he had done so
this question would not have been raised on the floor of this House. The
Government, so far as the Chair is concerned, I am afraid, have not been
performing their duty properly. I hope, that in future at least the Gov-
ernment will give an undertaking that when the Chair is unserupulously
attacked, as it has been attacked in this particular case, by the comments
in the Tsmes of India, the Publicity Officer will issue a timely contradiction.
T am afraid I must arraign the Government Publicity Officer of not having
done his duty by the Chair on this particular occasion. 1 nrust also arraign
the Government of a very grave omission to perform their duty to the
Chair, to the Speaker of India’s Parliament. And T am afraid, Sir, that
1his discussion is a direet outcome of the Government’s omission to perform
what was obviously their duty in this matter,

One word more, Sir, and I have done. This House is known, at least
in semi-official circles, as ‘‘ the Monkey House ’’, (Laughter), and the treat-
ment that has been given to the Chair is as that of a President of a Monkey
House. Sir, I have seen another Monkey House, 8 House of White Monkies
iﬁ) Westminster. (Laughter.) Sir, that House is more ferocious than this

ouse.......

Mr. President : The Honourable Member is not entitied te speak in

such derogatory. terms either of this House or of the House of Co-
mons.
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Mr. O. 8. Ranga Iyer : I do not for a moment endorse the particular
description which 1 just mentioned, and 1 do not for a moment suggest that
Honourable Members either would endorse that description, but 1 say that
in semi-official circles such language is used. Sir, if 1 have offended the
dignity of this or another House by quoting that expression, 1 withdraw
that expression. But what I want to point out is this, that there is in
Westminster a House of more feroecious animals, two-legged animals, and
even in that country where there is also a more ferocious Press, 1 am not
aware, though 1 am a fairly accurate student of English journalism, of
the Speaker of the House of Commons having been attacked in the Press
in the manner in which the Chair of this House has been attacked in regard
to the particular matter under discussion, and I expect, Sir, the Govern-
ment to give such protection to the Chair as the House of Commons woald
have given if the occasion had arisen. The occasion does not arise there,
because it is a British House of Commons and the newspapers are British
pnewspapers. In this particular case, it is a non-Indian newspaper which
has attacked the Chair. It is a racial question, pure and simple, and I want
that when such a racial propaganda is started......

Colonel J. D. Orawford : Never, never.
(Cries of ‘‘ Withdraw, withdraw ’’ from the European Group.)

Mr. O. 8. Ranga Iyer : I say that when there is a simultaneous pub-
lication in India and in England trying to discredit the first non-official
Chairman, it is part of a deliberate, mischievous, racial campaign. (Cries
of ‘“ No, no "’ and *‘* never ’ from the European Group.)

You may say ‘‘ Never ’’ and ‘‘ No, no ’’, but I am entitled to draw this
conclusion, I am ahsolutely within my rights to draw this conclusion, when
there is a simultaneous publication in India and in England in the Press,
when there is a suspicious coincidence of this kind, I am perfectly entitled
to conclude that it is part of a plot to discredit the first non-official Pre-
sident, that it is part of a conspiraey to go back to those days of autoeraey
when the Chair was occupied by an alien. (Cheers.) You may exelain
** Never, never ', but I am entitled to draw my own coneclusion, and it is
that conelusion that compels me to make this comment. And, Sir, as the
Foreign Secretary is ready with a Bill when he sees that the Indian Press
has got to be further strangled, it is not too much for the Home Member
also to prepare a Bill to give adequate protection to the Chair.

Mr. President : I should like to know if there is any Member in this
House who desires to defend the reports of the correspondents of the Times
of India and the London Daily Telegraph.

(There was mo answer.)

I take it that the general desire on the part of the House is to condemn
these two correspondents.

I do not propose to give my decision on the spot on the questions raised.
After I got this copy of the Pioneer from the Home Department yesterday,
I went through it and found that the Pioneer had made very serious allega-
tions against the Government. I also found in the report the following
statelnent :

‘‘ Your correzpondent hax defnite evidence which goes far to ineriminate the Home
Department. '’
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Well, I am sure the House would like me to make inquiry into the
matter. (Several Homowurable Members : ‘‘ Certainly ’.) Yesterday, after
I got this copy, I wrote to the Editor of the Pioneer immediately, as fol-
lows :

‘¢ Dear Mr. Wilson,

My atteation has been drawn to the report published in to-day's Pioncer from a
special correspondent, Simla, tember 11th. I shall be grateful if you will kindly
let me kmow on what materials the following statements in that report are based:

1. ‘Long suspect, he is now openly accused in the Government Lobbies by: officials
of being partial. ‘It’s a put up job’, was ths comment of ome official
member on Pandit Motilal Nehrn’s point of order on the Public Bafety
Bill ‘Patel is dead against us’.’

2. ‘ That the press correspondent of p London newspaper is in closc touch with
the Government’.

3. ‘ Your correspondent has definite evidence which goes far to ineriminate the
Home Department.’

Will you aleo let me have the name of the official referred to in statemens No. 1
above.’’

Now, this is the reply that I received from the Editor of the Pioneer :
““ Dear Mr. Patel,

I am in receipt of vour letter of Beptember 13th with refercnce to the message
' in the Pioncer from a Specifl Political Correspondent, and dated B8imla,
11th. I very much regret that in accordance with long established journalistic
etice it is impossible for me to amswer your questions, or to supply you with the
Eormation you desire. I am sure you will realise that journalism, and especially poli-
tica! jourmalism, would become impossible if the sources of information were to be
divulged, even in n enase of such seriousness as the present onme. 1 can assure you,
bowever, thit despite the ridienlous published denial of the Government of India on the
sabject, there exists a full and ample basis for the statements made in the issue of the
Pioneer you mention, and that the mesaage was carefully written with a proper sense of
responsibility. The actnating motives were to protest against a reprehensible use of
parliamentary journalism, to draw attention to the prcjudiced attitude of Members of
the House who are also Government officials, and to conserve the dignity which you, Bir,
should enjoy, as President of the Assembly.

T am sure that if proper and searching enquirics are instituted, it will be found
an easy matter to substantiate the Pioncer’s statements. 1 regret that I am unable
to depart from responsible journalistic enstom.’’

I appreciate the difficulty of the Editor of the Piomeer, but I think
he would supply me with full information confidentially on points on
which he says he has got definite evidence, and T propose to ask him to do
s0. What use I should make of the information T cannot say at present.
I think under the circumstances T shounld not give my decision to-day.
Will you therefore allow me to defer the decision to some day next week
on all these peints ?

a kTl:nte Assembly then adjourned for Lunch till Half Past Two of the
ock.

Bt

The As<embly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.
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Mr. President : The House will now resume further consideration of
the following motion and amendments moved on the 10th September

1928 :

Motion moved by the Honourable Mr. Crerar :
That the Bill to provide for the removal from British India in ecertain cases of
persons not being Indian British subjects or subjects of Btates in India, be takem into

consideration :

Amendment moved by Mr. Amar Nath Dutt :
That the Bill be circulated for the purpose of eliciting opinions thereon.

Further amendment moved by Sir Hari 8ingh Gour :

That the Bill be referred to & Select Committee eonsisting of Mr. Fazal Ibrabim
Rahimtoolu, Bir Victor Sassoon, Nawab Bir Zulfikar AN Kbuu, Mr. 8. Srinivasa Iyengar,
the Honourable the Home Member und the Mover with instructions to report within
three days, and that the numbar of membors whose prescuee shall be necessary to eonsti-
tutc n meeting of the Committee shall be four.

Dr. A. Suhrawardy (Burdwan and Presidency Divisions : Muham-
madan Rural) : Sir, I am grateful to you for giving me an opportunity
of speaking to-day, as I am anxious not to record a silent vote on a question
like the one before the House. I also feel that I should not allow to pasy
unnoticed some of the remarks of the previous speaker on the Benchey
opposite. I regret, Sir, that I was not in the House when Mr. Joshi and
Sir Purshotamdas Thakurdas spoke and I am sorry to have missed their
speeches. But I was in the House when Mr. McWatters spoke and I agree
with him when he said that visitors from abroad. foreign propagandists,
acquire an exaggerated importance in the eyes of unsophisticated Labour
in India and that they are more potent for mischief than any Indian
agitator, however clever. Sir, it i3 the same thing all the world over,
that Tom. Dick and Harry coming to India receive more attention than
they are ever likely to receive in their own country, just as Indian visitors
abroad are lionised, feasted and fed and treated to champagne dinners by
the unsophisticated people of England or Russia who look upon them as
budding Lenins and Trotskys of the future Soviet of India. My Honour-
able friend Sriman Srinivasa Ivengar, 1 think. will not hesitate to bear
testimony to the truth of the saving that prophets sxre more honoured in
other countries than their own. 1le has just retvrned from his tour roun
the world in eighty days or rather his Grand Tour in Europe, full of
enthusiasm for foreign ideas. hypnotised by the Red regime in Russia, just
as young Easterns on their first visit to Western lands are hypnotised by
the white culture and civilisation of the West. Sir, speeches. however
barren of arguments, exercise powerful influence on emotinnal minds, and
1 cpnfem that despite its froth and foam, the torrential eloquence of Laia
Lajpat Rair nearly swept me off my feet. T am therefore grateful to my
Honourable friend, Mr. Iyengar, for bringing me back to my bearings. He
9ﬁorded the House an ohject lesson of the dangers of impact with foreign
ideals and foreign culture, and how the subtle and insidious propaganda
of_ (“nrr!mnnists can produce haneful effects even on a mature and balanced
mind like that of the ¢r-Advoeate General of Madras,

Hg talked of freedom of thought and of freedom of expression. [
hope his ardour has cooled a bit by the debate this morning as regards
the freedom of expression which degenerates into license. He also
attempted to make fun at the expense of the Honourable the Home Member

( 763 )
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for introducing in the Rill the words ‘* destruction of property ''. Well,
I think he is still labouring under the influence of his late visit to Russia
and he fails to make any distinction between destructign of property for
sanitation or any lawful purpese and wanton destruction of property as
advocated by the Communists. Sir, my Honourable friend declined to tell
the House how long he was in Russia. He was in a fix. But we all know
that the whole period of his peregrination in Europe did not occupy more
time than the globe-trotting of Miss Mayo in India. Yet he waxed
¢loquent on the advantages of (ommunism in action in Russia and the
achievements of the Soviet Guvernment there. He told us about the conces-
sion granted to Mussalmans by the Soviet Government of having the use
of their mosques. What a grand testimony to the tolerance of that land
of freedom !! ie never told us the names of his. Russian chaperons or
Moslem guides. For aught we know, the Kazprinskys, and Bulbul Amirs
whom he met at Moscow might kave been (‘fommunist propagandists in dis-
guise or un-Muslim. unrepreseniative Muslims of the type on whose sup-
port he relies for that document of ‘‘ friendly gesture ’’ which he flaunts
in the face of the world and of Lord Birkenhead as proof of Hindu-Moslem
unity and Indian nationhood. e shuts his eyes to the fact that 28
Members of the Central Legislature have emphatically repudiated that
precious document spontancously, and not at the instigation or inspiration
of Government, the baseless insinuations of the Pioneer notwithstanding.
He also referred to the Home Member as a past master in the art of window
dressing. 1 wonder if my friend was aware of the fact that his Russian
friends are grand masters in the art of stage management. He has told
the House that he is none the worse for his visit to Russia and that he is
as much a Hindu as he was before his visit there. 1 doubt if he is the
best judge of that situation. Patients often do not discern the symptoms
which are visible to doctors. We have not heard of the voice of orthodox
Brehmanism yet. We do not know what penalties he will have to pay
or what prayaschitia he will have to perform for having crossed the ‘* black
seas '’ bhefore he is rehabilitated as a good Hindu, unless my friend Lala
Lajpat Rai comes to his rescue and performs the shuddhi, Lala Lajpat Rai
who railed at Sir Hari Singh Gour for his hetrodoxy.

Lala Lajpat Rai (Jullundur Division : Non-Muhammadan) : 1 have
never performed any shuddhs in all my life.

Dr. A. Bukrawardy : Sir, there is not much to chonse, in the eyes of
the Sanatanists, between Lala Lajpat Rai and Sir Hari Singh Gour. It
was a question of the kettle calling the pot black. Well. 1 sympathised
with Lala Lajpat Rai when he told us that he found it difficult to chooss
between Imperialism and Communism. Safely entrenched as he is in the
stronghold and citadel of communalism, it is difficult for him to do so even
as it is at times difficult for him to choose hetween Capital and Labour.
Lala Lajpat Rai theatrically jingled and shook in the face of Sir Hari
Singh Gour the money bag. He has spent many years of his life in the
land of the Almighty Dollar. He preached an eloquent sermon on the
powers of money. He need not have done that. We all acknowledge the
power of money. We all bow to Mammon and we all see Mr. Birla sitting
behind him. (Laughter.) I agree with Lalaji at least so far as his opinion
of Sir Hari Singh is conecrned. Like Lalaji T also suspect Sir Hari Singh
Gour of heing a disgnised Communist or a dangerons social revolutionary.
for his Bills on marriage and divorce are nothing short of revolutionary
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onslaughts on the family life of Hindus, Muslims and Parsis alike. I
thought that Sir Hari Singh Gour would welcome the advent of Soviet
ideas and Bolshevik propaganda in India. I am surprised to find that he is
supporting the Bill. (Laughter.) But consistency is & virtue unknown
in politics. It springs strange surprises and makes strange allies.

Now, I come to my redoubtable friend, Mr. Ranga Iyer, my Honour-
able friend, Mr. Ranga Iyer, for whose oratorical powers and rhetorical
flights I have genuine admiration. His speech the other day, sensible,
sober and sedate, on the Resolution asking for increase in Judges’ salaries
and his frenzied oration the other day wherein he declaimed against the
proposed legislation as by lunaties for lunaties have left me wondering
whether there is such a thing as a lucid interval for orators and
politicians. He said that the Honourable the Home Member’s speech was
devoid of ecommon sense and that the speech of his Leader was ** com-
pact of common sense ’’. Well, common sense is not a common commodity.
It is rare and elusive and eludes the grasp of even clever men like my Honour-
able friend. Had it not deserted him when declaimed the other day he
would not have treated the House to the ‘‘ uncommon sense *’ he did, affect-
ing superior knowledge and arrogating wisdom and knowledge to himself.
He spoke of the speech of his Leader as being full of common sense. I
am not quite sure whether it was full of sense, common or otherwise, but
1 am certain that it was full of maudlin tears. His heart was breaking
over the attack on the cherished rights and liberties of the Britishers. Sir,
I was reminded of the old Bengali proverb that he who loves a child more
than its mother is a witch. But by no stretch of imagination or violence
to language can the venerable Pandit be described as a witch. He is a
great wizard. He is a past master and an adept in the jugglery of words
and phrases. Sir, 1 rubbed my eyes and sat in my seat when with bell,
book and candle he stood over there and deftly dangled before the House
the well-known maxim regarding the reciprocity of allegiance and pro-
tection and conveniently affected to forget the other and more appropriate 4
maxim—salus populi suprema ler.—the safety of the people is the
highest law. 1 wondered when that great wizard, that great master of
language rose in his seat to weave his web of witchery of words and talked
of the cherished rights of Britishers whether he was not referring to
Russians whose hospitality he had lately enjoyed, whose salt he had re-
cently tasted even as when he told us not long ago that the country stood
by the Independence Resolution at Madras, he meant Dominion Status.
Or perhaps it is the other way about. When he tells us of Dominion
Status he means Indepenlence. Now, my Honourable friend Mr. Ranga
Iyer, Father India, referred to the House ¢f Commons as the ‘‘ Barren
Woman " but I......

Mr. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Mubammadan Rural) : 1 quoted Mahatma Gandhi who called it a barren
woman, but I referred to it as the ** Whore of Parliaments .

D’r,. A. 8ubrawardy : 1 do not know whether ‘* Whore of Parlia-
ments ’ is a Parliamentary expression or not. It is for the Chair to deeide
tl:‘e{ p;npt. : Bhut- I congratulate my friend on his good taste. My Honour-
able Iriend. however, quoted with approvel the deseription
Gandhi of the British Parliament as a barren woma\n. P of Mehatma

Mr. O. 8. Ranga Iyer : Yes.
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Dr. A. Suhrawardy : Even my friend, Mr. Ranga Iyer, will not deny
that but for that barren woman the prolific Mahatma Gandhi would never
have conceived that abortive child of his called the ‘‘ Ind Swaraj ",

Mr. C. 8. Ranga Iyer : Nonsense.

Dr. A. Bubrawardy : Even my friend will admit that, but for that
barren woman, this Assembly would not have come into being and become
a spot ‘“ where girt with friend or foe a man can talk what he will ''—
sense or nonsense if he will. Sir, it has been said by a gentleman from the
Benches opposite in a speech, whether full or devoid of sense I leave it
for Mr. Ranga Iyer to decide, that India need not bhe afraid of revolu-
tionary movements. ‘‘ There has been no revolution here for 3,000 years."’
1 entirely agree with that. It is quite true. The benevolent despots of
3,000 yvears ago would never come before an Assembly—representative or
unrepresentative—and beg for power to deport undesirable aliens. They
knew how to deal with them, and to give them the short shrift and extirpate
Communism in thought and theory. root and branch, as they did with
Buddhism in India and Mazdakism in Persia. They would never resort to
the method adopted by the Honourable the Home Member. They knew
of a swifter, shorter and cheaper method. They would have caught hold
of them and cast them in grass sacks into the lakes of Kashmir or into the
Indian Ocean to drown like puppies and pariah dogs. No wonder there
had been no revolution in India.

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muham-
madan Urban) : Sir, [ must congratulate the learned speaker who has pre-
ceded me on his maiden effort in sarcasm. [ waited patiently from begin-
ning to end to find a word said about thisx Bill, but 1 was disappointed. It
was, as has been suggested by a friend behind me, a barren speech. But it
was nct barren in words. It was very prolific in satire and I congratulate
my friend, on his maiden effort as I understand it. 1 hope he'will improve

#n course of time. But I must now talk as a man of affairs and on the Bill
which is before the House. 1 must say at the very outset that I rise to
oppose the Bill—whether it is common sense or not in the opinion of my
friend Dr. Suhrawardy. and I also oppose the motion for reference to the
Select Committee.

Now, Sir, that this is legislation of a repressive character does not admit
of any doubt. Three things have to be made out before any attempt at
passing such legislation can sueceed. The first is the urgency of the
measure. The second is the justification for diséarding the ordinary pro-
cesses of law and trying to have extraordinary powers. Thirdly. even if
extraordinary powers are necessary and required, it has to be made out that
the weapons already in the armoury of Government of the same class are
not sufficient for the purpose. We know, Sir, that on our Statute-book there
are repressive measures of various kinds. and. as [ shall show later in the
course of my speech, and as has in fact already been shown. if the only
intention of the Government is to deal with Communism, to deal with these
undesirable Britishers or aliens who may be found in this country, there is
ample provision for it in the law either by a trial aceording to law or hy
resort to these lawless laws which have been allowed to remain on the Statute.
book. The very learned speech of the Honourable the Home Member,
which T listened to with the greatest attention. T submit has failed to make
out any of these three points. It was, Sir, an elaborate piece of literary
performance ; it may well have been taken as a prize essay on Communism
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or on the duties of Governments, but we did not hear any justification for
this measure which he wishes this House to pass. He says, ‘‘ I know more
than 1 say, but I cannot divulge it '". Well, Sir. I do not think that any
Member of this House is gifted with the power of reading the thoughts of
the Honourable the Home Member. What he has in his mind, we are not
gifted enough to deal with before he takes us into his confidenee ; but, so
far, he has not taken us into his confidence as to what it is actually that has
happened and is happening which has made this measure neeessary. Of
course he has deseribed in glowing colours the dangers of Communism, the
dangers of a Red revolution, and a great deal has been ssaid on the floor of
this House about the terrors of Communism. I could see my friend, Sir
Hari 8ingh Gour, visibly affected while the Home Member was drawing a
very graphic picture of those horrors. Well, I shall deal with them later,
but for the present I want to confine myself to the business part and leave
the sentimental part alone. We have got to examine the business part of
the Bill from these three standpoints : is there any urgeney for it, is there
any neecessity even if urgency is made out, to depart from the ordinary pro-
cedure of the law of the land, and to resort 1o extraordinary means, and even
assuming, without admitting that it is a case where the ordinary procedure
of the law will not be enough, are there not extraordinary provisions of the
law already in force of which the Government can avail themselves t My
Honourable friend, Mr. Srinivasa Iyengar, showed by a comparison of the
Regulations and Acts which are already in force, that no new law is needed.
Now there is no doubt that things have happened in India which bear a very
suspicious resemblance to the doings of Communists in other parts of the
world. There is no doubt also that there are some people, but they are a
very negligible proportion here who might be said to belong to the Com-
munist Party, but no attempt has been made either on the floor of this House
or in any court of law to connect the atrocities referred to with the Com-
munists in India or elsewhere. In fact the labour unrest and cases of
sabotage and other things whieh have happened may. equally well have arisen
from natural and economic causes. But because they are there and because
this Red terror is also somewhere hovering about, it is argued that the one
must be eonnected with the other. 1 submit that is a very false argument
and will not be acceptable to this House. Why I think, Sir, it would be
equally reasonable to say that all these labour troubles in the seuth of India
and the wreck and ruin which has followed in their wake is due to my
friend Mr. Srinivasa Iyengar and myself who have recently been to Russia.
It is true and the fact is admitted. We have been there, my friend more
recently than I. And we come back and say things ;: what is more reason-
able than to believe that it is we who are the cause of the trouble. Is there
any greater evidence against any Communist than that ¥ The fact is that
this great Government is in a state of panic and its mind is unhinged just by
two persons. I do not know them at all personally. They may be very
insignificant people ; they may be very important people ; but the names
of Bradlaw und Spratt are as red rag to a bull to the Government. But
why can not you deal with these two miserable creatures with all the armoury
you possess ! I really cannot understand that.

Then, Sir, great reliance is placed upon a letter which is alleged to
have been written—at least jt is typed—at any rate the author is raid to
be M. N. Roy. Now I was very anxious to see the original of this letter and
I thank the Honourable the Home Member for the courtesy of showing it
to me. T have also heen provided by the courtesy of the Honourable the
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Home Member with a printed copy of that letter. I have taken the trouble
to compan the printed copy with the typed copy, as corrected, which is in
the possession of the Home Department. Now, Sir, I find that the correc-
tions are mostly typist’s errors ; a word here and a word there, either added
or substituted for a word alread,\ there. The rest is all in type. The letter
is not signed by anybodv the name does not appear even in type. The
forwarding letter is wholl) in type ending with the words ** Best Wishes,
J.”” The sender calls himself ‘‘ J *". That is also in type. Then we come
to the cover. The address is in manuscript and that address is supposed to
have been examined, together with the corrections in the body of the letter,
by experts in handwriting and they have pronounced the handwriting to
be that of M. N. Roy.. Now, all that they could possibly have done. and all
s that they probably did do, was that they compared the
F. M. handwriting with other handwritings which were laid
before them ; and all that they could say, and all that they probably did
say. was that these writings were by one and the same person, whether it is
M. N. Roy. or M. N. Banerjee or Bradley, we cannot say. Now, as every
beginner in the praetice of law knows, there are two things essential for a
reliable comparison of handwriting, either it must be compared with an
admitted handwriting or it must be compared with a handwriting which is
proved to be the writing of the man. Now, I am sure M. N. Roy is not
in communication with the Government and he has not admitted that those
writings that they poesess are his. How then were those writings which
they possess proved to be his ! By what evidence ! I asked a question and
1 was told ‘‘ internal evidenee.”’ [ am not aware of any kind of internal
evidence which would identify the writer of a document with the text of it,
simply beeause it expresses certain views. Now, we all know what Com-
munists’ views are and I do not think great ingenuity is required to put
them down on paper for anyone, and if those views are proved to be those
of M. N. Roy. who has published many books, then the natural conelusion
is that this letter is M. N. Roy’s. S8ir, I refuse to look at thiat evidenece, in
spite of the enquiry that I have made......
Mr. President : The Honourable Member has already looked at it.
Pandit Motilal Nehru: ...... as a piece of evidence. T have seen it,
Sir. and I have satisfied myself that that letter is not worth considering as
a piece of evidence. Now, a great part of the speech of the Honourable the
Home Member was occupied by the reading of extracts, long extracts, from
that letter. I do not wish to go into those extracts ; they are not opinions
which T can support nor is it for me to say that they are wrong or right.
because they are not my opinions and I am not on my trial. But whether
that letter has caused anything to happen in India which could necessitate
a measure like this is the question, and if it has really caused it, whose doing
is it ¥ T have here more substantial evidenee of a higher eclass than is
addueed to identify this letter with M. N. Roy. The letter was in the hands
of the officers of the Government. The Press could not get hold of it except
through the Government ; and if that letter is responsible for any unrest
anywhere, T submit that the initial responsibility lies with the Government.
But we all know what it is and speakers who have preceded me have said
what that means. We know the psychological moment at which that letter
was published, the moment when the reforms and the constitution of India
are in the melting pot, the moment when this Bill was decided upon. Pub-
lication shortly before that would form a useful first step to the legislation
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hich is now before the House ; otherwise why should it have been kept
:an;k so“iong ¢ 1 find there is a mistake as to time. The letter is dated the
30th December and the forwarding letter is dated the 5th February and

the postal stamp is dated......
The Honourable Mr. J. Orerar (Home Member) : 12th of May, I think.

Pandit Motilal Nehru : It is the 16th May. If it is a letter which
should have been published for some other reason, it could have Leen pub-
lished long before ; but what earthly reason could there be for the publica-
tion of a letter of this character by the Government ! Was it to instruct
the people of India in the prineiples of Communism, or was it a step lead-
ing to something else ¢ I cannot understand it. 1 submit, therefore, that
the fact of publication of this letter at the particular time it was published.
lends this legislation a very suspicious appearance.

Apart from that letter, the rest of the speech of the Honourable the
Home Member was. as 1 have said. only a deseription of the terrors of Com-
munism. It might be enough to terrify old women and children, but I am
sorry to say that it had no effect on hard-headed men of affairs like us. But
1 heard nothing more astounding in my life than the assertion made by that
great lawyer and my great friend, Sir Hari Singh Gour. He said it may
be that the letter is not proved, it may be that M. N. Roy never sent that
Jetter, and it may be that we cannot trace the authorship to anybody. but the
mere faet that that letter exists in India is enough reason for taking some
step to provide against Communism. That argument answers itself. and 1
do not think I need take the time of the House 10 deal with it.

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural} : Has
M. N. Roy denied the signature and his writing !

Pandit Motilal Nehru : There is no signature. Perhaps that was
left to you. (Laughter.) 1 thought the Honourable Member was follow-
ing me. That letter. unfortunately, was not sigmed.

Then there was another argument adduced by the Honourable the Home
Member, and the case tried by the Allahabad High Court was referred to.
That case cannot be referred to as a precedent for anything. Did you or
did you not succeed in securing a conviction in that case ! What was the
difficulty experienced in the course of that trial as to the convietion of those
men ! Were there any witnesses shot 1 Is it pretended that exaetly the
same state of things prevails as was supposed to prevail at the time when
the Bengal Ordinance was passed ! We have heard no facts about that ; in
fact we know of no eases except this Allahabad trial which ended success-
fully in convietions. But there may be others. If so, by all means trv
them. But if there are no reasons for passing this measure to be found in
the rpeech of the Honourable the Home Member. it will live in the classical
phrase ‘‘ Communism in action.”” Communism in action is certainly more
dangerous than Communism in theory, but has he illustrated that by any
examples * Of course if he falls back upon his confidential knowledge and
his inability to divulge it in this House, I have no arguments to advance.

Now, 8ir, I will not take the time of the House to go into legislation
which is already disfiguring our Statute-book, and which %:lly pr}a?ides for
a case like this. I am thankful to my Honourable friend the Law Member
for pointing out in the course of his argument on the point of order that
Europeans were not excluded from the operation of Regulation III of 1818
Well, it they are not excluded, does not that Regulation provide for the
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cases for which this new law is being enacted ! Is it not even more com-
prehensive than the present Bill ¢ Here you have specified certain offcnces
and if the Governor General declares that a man answers to the deseription
given in clause 2, then he may be treated in the way which the subsequent
provisions of the Bill provide. But under Regulation 1II of 1818 nothing
need be done. You have simply to take hold of the man and do as you
please with him. Then if it covers the case of Britishers—and of course
there is no doubt that it covers all the poor Indians—then the aliens also
come in under it. But we have a separate Act dealing with foreigners and
that is Act III of 1864. In fact some clauses of the present Bill seem to
bear very strong family likeness to the sections of Act III of 1864, and
exactly the same powers are now being asked for. My Honourable friend
Mr. Srinivasa Iyengar has also called the attention of the House to the
Criminal Law Amendment Act which ean be used in cases of unlawful
assemblies. But why have recourse to this extraordinary measure ¥ What
clause 2, sub-clauses (a), (b) and (¢) provide for are distinet and definite
offences against the law of the land. All these have been jumbled up into this
elause, but taking them one by one, we find they have been amply provided
for in the Indian Penal Code and other criminal enactments. Where is the
trouble in trying the man for those offences and how can anybody have ™
any confidence in a mere declaration by a Governor General ?—I mean no
offence to His Excellency. But it is not humanly possible for any man,
whether he is a Governor General or even an official higher than that, to
declare a person guilty of those offences some of which are very difficult
to prove. We do not know upon what basis he will declare a person to come
under this Bill. The persons will not be tried in courts.

My honourable friend Sir Vietor Sassoon o;l)ined that the reason why
this Bill is opposed is, firstly, ignorance of the laws of other countries on
the same point and, secondly, the firm conviction of the people of India
that Communism will never have a hold in this country. Now, Sir, so
far as the first charge is concerned, I am afraid there is not only no
ignorance on this side of the House of the laws of other countries on the
subject, but that they are only too well understood and known. Leaving
aside the points about which other speakers have spoken, I wish to call
the attention of the House to the law as it stands in England and as it
stood in England. Now, as I said in my remarks in the course of my
speech on the point of order, you must make a clear distinction between
pre-war days, the war days and the post-war days. In times of war
everything is suspended and any law can be passed ; but you will see
in England, where the danger from Communism has been, and I assert
is now, much greater than it is or it can ever be in _Indja, how .theso
people have been treated in England. “Well, Sir. I will just examine a
few Acts here. The pre-war legislation is the Aliens Act of 1905. In
order to save the trouble of looking up many books I have had the neces-
sary provisions summarised. Now there, how do vou deal with undesir-
able aliens * The Secretary of State may, if he thinks fit, make an order—
in this Act referred to as an expulsion order—requiring an alien to
leave the United Kingdom within a time fixed and thereafter to remain
out of the United Kingdom—that summarises the whole of this Bill—
(a) if it is certified to him by any court (ineluding a court of smmmary
jurisdietion) that the aliem has been cenvicted by that court of any
felony .or misdemeanour and so on and so forth. Then after that we
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-come to the War measure which is 4 and 5 George V, Chapter 26 That
was in 1914, Now I ask the House carefully to consider the course of
legislation in England even in times of danger, imminent danger and
actual war. There His Majesty by Order in Council may prohibit eer-
tain things, prohibit aliens from landing, embarking or remaining in the
country and 5o on. Then section 2 provides punishment for contravention.
It is punishable on conviction under the Suwmary Jurisdiction Aect, ete,
etc. Exsctly as in this Bill also, disobedience of the orders may be punish-
able alter trial by a magistrate of the first class. Now, as I have submitted,
that was perfectly justifiable in times of war. As soon as the war was over
we have the next Aect which is the 1919 Aect. It is called 9 and 10
George V, Chapter 92. It is a continuance and extension of emergency
powers. Section 1 (1) says :

¢ The powers whieh under sub-section (1) of section one of the Aliens Restrietion
Act, 1914 (which Aet, as amended by this Act, is hereinafter in this Act referred to
as the principal Act), are exerciseable with respect to aliens at any time when a state
of war exists between His Majesty and any foreign power, or when it appears that an
oceasion of imminent national danger or great emergency has arisen, shall, for a period
of une year after the passing of this Aet, be vxereisexnble, not only in those circumstances,
but at any time ; and accordingly that sul-section shall, for such period as aforesaid,
huve effect as though the words ‘ at any time when a state of war exists between His
Ma jesty and any foreign power, or when it appears that an occasion of imminent national
danger of grear emergeney has arisen ' were owmitted

(2) Auny order made under the principal Aet dming the eurrency of this section
shall be laid before each House of Parliament forthwith, and, if an address is pre-
sented to Ilis Majesty by cither House of Parliament withi: the next subsequent twenty-
one days on which thut Iouse has sat after any soeh order is laid before it praying that
the order may bLe annulled, Hia Majesty in Council iay nonul the order, and it shall
theneeforth be void, but without prejudice to the validity of anything previously dume
thereunder ¢

Provided that this provision shall not apply in the case of an order the operation of
which is limited to a time when a state of war oxists between His Majesty and any
foreign power, or when it appears that an occasion of imminent national danger or
great emergency has arisen.’’

Then section 3 says :

‘(1) If any alien attempts or does any act caleulated or likely to cause sedition
or disaffection amongst any of His Majcsty’s Forces or the Forces of His Majesty’s
allies, or amongst the civilian population, he shall be liable on canviction on indictment
to punal scrvitude for a term not exceeding ten Years, or on summary conviction to
imprisoament for a term not exceeding three months

(2) If any alien promotes or attempts to rromte industrial unrest in anmy in-
dustry in which he has not been bond fidc engaged for at least two years immediately
preceding in the United Kinmgdom, he shall be liable on summary conviction to im-
grisonment for a term not exceeding three months.'’

So that for the grave offence of inciting ti rebellion in the army, the
law, immediately after the war was over, lars it npon the executive to
prosecute the man on indictment, and if he is found guilty, then he may
be imprisoned, or when it comes to attempting to promote industrial unrest,
then he shall be liable on summary convicticn to imprisonment.

Now, it was said by my Honourable friend Mr. Moore that, here we
have not provided for any imprisonment ; let us send the man Home
at our expense. = If you examine the provisions of the Bill, you will find
that, if the man does not care to obey the order, you do provide for his
imprisonment, and, what is more, yon deprive him of something which,
T submit, whatever may be said about my point of order. no English-
man eam be deprived of, and that is his right to habeas corpus. You
say 15?1‘3?}. :eetion 491 of the Code of Criminal Procedure shall not apply

o
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to a person who has been committed to custody under clause 6 of the Bill,
There is one right which travels with every Englishman all over the
world. and it is the right of habeas rorpus, wherever English courts exist.
Of ccurse, where therc are no British courts, they will not take notice
of that right. So it is much more than a mere infliction of a sentence of
imprisonment. Now, that was only for one ycar, but these Acts were
extended from time to time, and we find the last Continuance of Acts in .
Schedule, 17 and 18 George V, 1927, which repeals the whole Act of 1919,
save section 1. So that you will see that in England, quite apart from
the fact whether there is peace or war, there is much better treatment
accorded even to aliens than you propose to accord to your own kith and
kin, the Britishers, under the Bill.  Sir, I submit that the proposed law
is more likely to threaten society and civilization than the Communist
activities have ever done.

~_Then there is a good deal said of the very generous exclusion of
Indians from the operation of this Bill. But is that of any value ¥ Have
you not got enough powers to deal with them ?

Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Kural) : Enough and to spare.

Pandit Motila] Nehru: Yes, enough and to spare. Then, Sir,
there is one point which has not been referred to by the speakers who
have preceded me, and it is this. You have excluded British Indians,
you have exeluded States Indians; but what about Indians in
_ Chandernagore, in Pondicherry and in Goa ! They are not British sub-
jeets, and yet they have family ties, they have business ties with British
India, and those ties cannot disappear by an imaginery line of separation
from British territory. So far as my personal experience of their rela-
tions and family ties goes, it is simply impossible to say which of the
members of that family will be considered French subjects and which
will be considered British subjeets. It has been said, Sir, ‘‘ Let us take
this Bill to Select Committee and see what we can make of it there.”’
But can we make anything of it, except by an amendment which would go
to the length of making this Bill nugatory ! The amendment I am re-
ferring to is an amendment providing for trial aceording to law and for
that you do not want a special Act. Therefore I am opposed to a re-
ference to Select (‘ommittee.

Now, Sir, a great deal has been said about the Soviet and the doings
of the Soviet and the terrors it has spread throughout the world ; and
my Honourable friend, Sir Hari Singh Gour, has in his concern for re-
ligion and soviety relied on two little books : one is called *‘ The Assault
of lleaven ' by one A. Valentino. I do not know who this gentleman
is. 1 lorrowad the book from the Library und 1 read parts of it ; 1 do
not find who this genileman is and what is his  authority
to speak on the subjects at all ; but from what is written in that book,
it seems that he is a religious enthusiast apd he is always citing the Bible
—not actmdly in parallel columns—as against the opinions expressed by
a Soviet advisory counmcil. BSo far as that goes I do not think it matters
at all. There is no restriction now on anybody. One can safely be an
athiest, a polytheist, a Muhammadan, Jew or Hindu and everybody is
at liberty to have his own opinions ; there is not a word implying com-
pulsion in the whole of that book. People go to a sert of board consti-
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tuted to advise people on various things—agriculture, industry and so
on—and they ask the board, ‘‘ Under such and sueh conditions, what
should be done ? '’ If they do not go to the board, or if they do not
take that advice, there is nothing to prevent them from following their
own inclinations. I may mention here an instance which came to my
own personal knowledge, when 1 was in Moscow. Just at the entrance
of the Kremlin which was the palace of the Czars, there is a chapel de-
dicated to the Virgin Mary. I saw crowds of people going into this
chapel. I saw also posted on the opposite wall in big letters in three
languages the writing ‘‘ Religion is poison for the people.”’ You were
at liberty, in spite of that warning, to go into the chapel and there were
hundreds of people who went into the chapel and worshipped and came
out without molestation. The other book that was cited by my friend
is by Arthur Shadwell. This gentleman seems to have written this book
in his library after reading such literature as was available to him ; he
seems to have had no first-hand information. The one thing that is
apparent from that book is- that he is a great believer in the Zinovieff
letter which is now almost unanimously admitted to be mythieal—indeed
it has been proved to be a forgery. I will say one word there about the
authenticity of this anti-Russian and anti-Soviet propaganda. A writer
in the New York Nation describes how news is manufactured. The House
is aware that a great part of the news from Russia comes through Riga
and it is always the Riga correspondent of ihis or that paper that is
supposed to send the news. Now this is what this writer in the New
York Nation says as to how he became Riga correspondent of various
newspapers :

‘ The firut time ] served as a Riga correspondént was in London. An editor
made a correspondent of we by giving me an editorial leader elipped from ome of
the morning papers. He instructed me to recast part of it in the form of a dispatch
and date it from Riga. The editorial was one reviewing in some detail the pernicious
activitics of the Third International. I wmust have rewritten it rather well,
for later 1 was entrusted with other tusks of the same dficate nature. I became the
paper s regulur Riga correspondent—‘ from our own correspondent’, as they like to say

in Fleet Street.

A year later I was in Paris and attached to a newspaper there. And in Paris I
found myself again a Riga correapondent. The work was twofold mow. There were
French journals and English journals to rewrite. All of them, including the one in
London which formerly employed me, scemed to boast of Riga corrcspondents. In all
their dispatches there were revelationsa--Bolshevist atroeities, Cheka executions, Soviet
economic difficulties, dissatisfaction of the people with the Government. As in London,
this material was turned over to me ; and opt of the mass another composite Riga cor-
respondent was born.'’

This is how propaganda is done against Russia and Sovietism. Now,
Sir, I have here something which is more reliable, and which I hope the
House will agree is far more reliable than all the Riga correspondents
rolled into one. 1 have not got the actual document here. 1 have it at
my house. I did not bring it here. But I find extracts, which will serve
my purpose published in the Datly Express of Madras, dated the 24th
January, 1928. I owe it to the courtesy of the Honourabie Mr. Coatman
that 1 am‘a.ble to read these extracts. These are extracts from the report
of the British labour delegation to Russia. It is signed by 92 British—
thoroughly British, full-fledged British—representatives of workers’ orga-
nisations in England and Scotland, after personal investigation. They
went and toured through Russia and they made this report as a result of

their tour. I am giving you their description of what they f he
L11SLA givine y escription of what they found t ere a8
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inst the woeful tales of destruction and ruin that have been told in this

ouse :

‘¢ The Bolsheviks are mow replacing capitalism with anofher systemn of society—
socialisma. The damage done to the buildings, towns and bridges by the Impe
apd eounter-revolutionaries was immense. Now these places are being erocted anew.
So fur as the towns in Soviet Russin are abnormal, it is in the exceptional beauty and
grandeur of a large proportion of the buildings, and in the wide streets and squares which
are to be found in every district. Theee are inhabited from pre-revolut.onary daps,
and the important point to us is that the revolution has preserved them, repaired tham
and in some instances which have come to our notice has actually improved their arehi-
tectural and historical value by the restoration of features mutilated or obacured during
mecent Tsarist periods.’’

My Honourable friend, Sir Vietor Sassoon, has mentioned
the ‘‘ declassed intelligentsia '’, because we do not come under the
eategory of workers and peasants and therefore the intelligentsia of this
eountry, if there were Communist rule, would be declassed. Let us see if
art, science, literature, etc., have disappeared from Soviet Russia after
the Revolution. What these 92 gentlemen found was this :

‘¢ The paintings by French, German and other artists from the fifteenth century
emwards are arranged in a series of rooms so that the visitor can see the historical
development and make comparisons. The existence of this gallery, and the obvious
care that has been bestowed on it, was all the more interesting to us in view of the Hes

we had read in the capitalist press about the destruction of every thing of artistic value
which the Bolsheviks were alleged to have carried out.”’

I may be permitted to interpose here an interesting experience of mine
after I returned from Russia to London. A gentleman who is very
much in the public eye actually put me the question. ‘* Does the Kremlin
still exist ! ”’, Kremlin being the vast pile of buildings where the Czars
lived, some of them of exceptional beauty. I told him as was the faet
that not only did the Kremlin exist but that it had been considerably im-
proved upon and it looked as if it was completed yvesterday. And he was

rised. That gentleman is one of those who are going to decide our
fate. Pertaining to the people of Russia, the report says :

‘‘ The first and most universal impression of the ple is their extraordinary
friendliness and interest in the foreign visitors. Every-rﬁore we went we experi
mot only kindness but enthusiastic welcome.’’

As to industries :
‘‘ The progress of industry on the new lines with the object of improving the eom-
ditions of the classes—the workers and the peasants—is being carried on by the

Boviet Government. The working class enjoys the full privilege of their toil and have
the fullest confidence in the governing body, the Boviets.’’

1 see Captain Hira Singh is not here. This ought to interest him because
he was afraid that the tillers of the land would be nowhere.

‘‘ The majority of the villige Boviets (Couneils) eonsists of pessants, while im
the towns, the workers are in the majority. Every official from the Prime Minmister
downwards gives his report of work done in the ordinary workers’ meeting. These ro-
ports are discussed, eriticised, and suggestions are given by the workers. They bave
also the power of recall if any oflicial bas not given full satisfaction in his work.’’

Then, there is a comparative table showing the advance made after the
Revolution—advance made in the economic condition. I need not go into
these details. As for education we have it here :

‘‘ The students of the Russian high schools have far superior knowledge than the

graduates of Cawbridge and Oxford. Their methods, their classes und discipline
js much better. -
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and so on. Then we come to this :

¢ In India, after & hundred and fifty years' rule of British ‘ eivilisation ’ omly
six per cent. of the populution are educated, while ten years of Bolshevik rule has pras-
tieally abolished illiteracy.”’

(Hear, hear from the Congress Party Benches).

That is the fiend that is going to swallow us and our institutions and every-
thing else. '

‘4 Only thore who are too old still remain illiterute. Tt is duc to their old age
rather thuu any hindrance by the State.”’
As to prisons :

‘¢ The whole idea of prison life is explained, said the Governor, by a perusal of the
alogan puinted across of the wall of the prison.”’
It reads : 4

‘¢ In Boviet Ruseia there are ne prisons but training centres where those who
have not had opportunities can learn to become useful citizens.”’
I will not trouble you with the rest of this. Anyhow it is not such a bar-
barous and unnatural State as is made out to be—where every man devours
every other man and is a cannibal. 1 have seen many of these things with
my own eyes. Now, Sir. even (ommunism must be fought with elean
weapons. My friend Sir Victor Sassoon was pleased to say that only those
who desire Red rule in India would oppose this Bill He knows that so far
as this side of the Ilouse is concerned, so far as the great majority of Indians
are concerned, what is desired is Brown rule and not Red rule.

Now, Sir, I shall not take up the time of the House any longer. 1 shall
simply content myself by sayving that this is a most vicious piece of legisla-
tion and is calculated to bring about results just the opposite of what is
contemplated. DBefore concluding. 1 must not conceal from the House that
there is a very strong suspicion in the minds of educated Indians and that
is this. There has been a movement on foot for vears past for organising
a sort of cultural co-ordination between India and various other countries
of the world. especially in the North of Europe. If you pass a law like this,
and people come on peaceful missions but do not please the Government and
the C. 1. D., they will he packed off to their homes. If one man from any
country is treated like this, the movement will die out in no time. Who will
ever come here 2 In the countries 1 visited there was some anxiety to avail
themselves of an opportunity to come to India at the time of the Indian
National Congress. Whatever may be said about the Indian National
Congress, there is no doubt that the Indian National (‘ongress is known to
be the largest national institution of India throughout the whole world and
naturally people in other countries have a desire to witness the proceedings
of this institution whieh is indigenous in its origin and which does not owe
its existence to any help from the British. T was thinking te myself that if at
the next Congress 1 invited some of my friends whom I met during my last
visit and if this Bill passed into law, what would happen. Government will
say : ‘‘ Oh, we are not going to get hold of people who eome for peaceful
purposes. This Bill is intended only for Communists.”” How am 1 to
know what you will do * The evidence that satisfies you is not likely to
satisfy me, as was shown in the case of M. N. Roy's letter. Then again there
is a great desire among Indians to promote mutual intereourse, eultural
and social, between themselves and other Asiatie countries, All these things
will receive a rude check if a measure of this kind is passed into law  Sir,
I submit that if this measure is passed into law, it will be the biggest blot
upon the Statute-book. ;
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The Honourable 8ir Bhupendra Nath Mitra (Finance Member) : 8ir,
(Apnlause}, 1 hav- tistened with a great deal of attention aad inverest
to the orations of my Houourable friends opposite ncluling the
Yonoucable the Leader of the Opposition but I regrat 1o hive (o winserve
that 1 have not discovered vet any cogent reasons for rejecting or for
doubting. . ..

An Honourable Member : You can never do so.

8ir Bhupendra Nath Mitra :.... the principle underlying the Bill be-
fore the House. It is of course possible that my inability to discover any
cogent reasons may be due to a deficiency of intellect on my part........

Honourahle Members : No, no.

Sir Bhupendra Nath Mitra : But that is the position as it stands, and,
Sir, we are at present concerned with the principle of the Bill. The
Honourable the Leader of the Opposition made ecertain remarks which are
relevant to the principle of the Bill, and I propose to deal with them later
on. He also mentioned what I may call certain technical details of law
which I submit may more appropriately be dealt with when the clauses
of the Bill are under consideration or, alternatively, when the Bill is
being examined in Select Committee. '

Sir, the speeches of the Honourable Members who have already
spoken have contained much illuminating information about the doctrines
of Communism. I confess, Sir, that I have never met face to face one of
these active Communists.

An Honourable Member : Nobody has

The Honourable 8ir Bhupendra Nath Mitra : But this may bhe due
partly to the fact that probably the ereatures of that ilk do not walk about
the streets with a label on them. I have not even had the honour, or
dishonour, of meeting these two or threc Englishmen who have been refer-
red to in the course of this debate. My only knowledge of (Communist
doctrines is derived from current literature, and from recent happenings
in China and Japan to which refercrnce has heen made not only by my
Honourable friend Sir Vietor Sassoon but by so well-informed a person as
the Honourable Sir Denys Bray. (Hear, hear.) Judging from the facts
before me, I have no doubt in my mind that the essence of these doctrines
is the subversion of the authority of law or organized government as it
now exists in most countries of the world. The object of these doctrines
is the violent destruction of the existing organization of the eommunity
in all its various aspects.

Pandit Motilal Nehru : For what purpose !

The Honourable 8ir Bhupendra Nath Mitra : The primary ohject is
destruetion. I have no desire to dilate on the picture which has already
been depicted to this House by the Honourable the Home Member, Sir
Hari Singh Gour, Sir Vietor Sassoon and Sir Denys Bray.

Pandit Motilal Nehru : Do yvou deny the facts that 1 have stated from
the report of the British Labour Party

_ The Honourable Sir Bhupendra Nath Mitra.: | am coming to that,
8ir, presently, if my Honourable friend will be a little patiegt. We know
that the Nationalist Government of China and the Govermment 0f“Japap
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are trying their best to eradicate the evil in their countries. My Honour-
able friend, Mr. Srinivasa Iycngar, who in the course of _lus recent pere-
grination managed to have a peep into t’he country which is reputed to be
the factory of this evil, has in a way admitted the correctness of this pieture.
He admitted that the process of violent.......

(Mr. Srinivasa Iyengar rose to interrupt the speaker but the
Honourable Sir Bhupendra Nath Mitra refused to give way.)

Mr. President : Order, order. No Honoursable Member is entitled,
cxcept for raising a point of order, to interrupt a spc_aaker unless the
speaker is himself willing to give way. Sir Bhupendra Nath Mitra.

The Honourable 8ir Bhupendra Nath Mitra : lle admitted that the
process of violent destruction of the authority of existing law and of
organized government previously existing, with all its concomilant effects
on the community as a whole, has taken place at an earlier stage of the
Jommunist movement in that country, and he stated that now that !..hat
process had been completed, a process of recomstruction of the various
national institutions had commenced which had apparently found favour
in hix eyes. The statement which fell from my Honourable iriend the
Leader of the Opposition was more or less to the same effect. I have no
personal knowledge on the subject, but T am quite prepared to accept what
fell from both these Honourable gentlemen about the present position in
Russia. But we all know how that position was reached.

Pandit Motilal Nehru : Revolution of course.

The Honourable 8ir Bhupendra Nath Mitra : That is the corrcet word.
Sir, I am wholly in favour of the reconstruction of many of our exisiing
institutions, but I feel very strongly that such reconstruction should take
place by a process of orderly and gradual evolution ; and as a ~itizen of
this unhappy country I have the strongest abhorrence to any violent de-
struetion of any of our existing institutions, even though the cbject may
be to replace them by institutions of a better type. 1 am glad to find that
my lHonourable friend Mr. Amar Nath Dutt voiced the same opinion when
he said : *“ No Indian wished revolution or subversion of the present so-
ciety ". He said however that he understood the doctrine of the Com-
munists could not Le anything else cxcept that every person must be
adequately fed. Now, Sir, if the doectrine was to help ihe agricultural
and industrial workers of this country to improve their standard «f living
through orderly methods and without recourse to violence, | shoull have
the fullest sympathy with that doctrine. But let me tell my Honour-
able friend Mr. Amar Nath Dutt in all scriousness that that is not the
whole of the doctrine. The experience of other countries shows that it
is the cssence of the Communist doetrine that if in the town of Burdwan,
from which my Honourable friend comes. there are a thousand people
who cannot for some reason or other get a full day’'s meal, or cannot
clothe themselves adequately, they should mareh in a body to the house
of my Honourable friend, lay violent hands on his person and property,
perhaps kill him in the process, and conmandeer his property to satisfy
their requirements. That, Sir,......

Pandit Motilal Nehru : That is a libel on Communism even.

. Maulvi Mohammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Raral) : Why should they not go to the house of the
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Maharaja of Burdwan rather than to that of my Honourable friend Mr.
Amar Nath Dutt ?

Mr. President : Order, order. I think, the Honourable Member is
entitled to greater consideration, and Honourable Members should not
interrupt him so often. .

The Honourable 8Sir Bhupendra Nath Mitra : Sir, I mentioned my
friend Mr. Amar Nath Dutt, because it was he who said the words which
1 have quoted ;: but the same thing may happen to me, to my friend
Maulvi Muhammad Yakub, and in a larger measure to my friend the
Honourable the Leader of the Opposition or to the Maharaja of Bardwan.
That, Sir, brings in the element of revolution, or eubversion of the present
society, on which my friend Mr. Amar Nath Dutt looks with as mueh abhor-
rence as I do.

My friend Mr. Ranga Iyer, whose after-dinneg speech I found it diffi-
cult to follow, apparently wanted to establish that all Communists do not
hold violent doetrines and that there are among them some, with whom he
has been associated, who do not preach revolution or the subversion of
existing institutions, with all its concomitant effects. Now, 8ir, if there
are Communists of this categoryv—and I believe by friend Mr. Srinivasa
Iyengar was also referring to men of that category—they have nothing
to fear from the Bill before the House. But, Sir, if it is an accepted prin-
ciple that in the interests of the individual members of the community the
State must take action against dangerous lunaties suffering from a limited
type of mental deficieney, I for one can see no objection to the principle
underlying State action, in the interests of the community as a whole,
against dangerous lunaties suffering from a wider type of mental difi-
ciency. Such action. Sir, has been taken in most of the civilised eountries
of the world (Pandit Motilal Nehru : ** Where *''). My friend Sir
Victor Sassoon referred to the case of America. Australia and South
Africa. In England too. the principle of the action is admitted ; the pro-
cedure followed may be different ; I am now talking of the principle only.
I am not discussing. Sir. at the present moment the procedure, hecause
this is not the appropriate moment for discussing the procedure. (Pandit
Motilal Nehru : *‘ Tt is not a question of procedure.”’) My friend the
Honourable the Leader of the Opposition, while admitting the evils of
what he called ‘*‘ Communism in action ’’ argued that if a Bill like this
were passed, it would stand in the way of eminent men from other coun-
tries in Europe and in Asia from coming to India to teach us.
(Pandit Motilal Nehru : ** Or to be taught by us. '') or to be taught by
us. I accept the correction. Now, Sir, the Bill before the House will cer-
tainly not have that effect exactly as similar laws o America, Australia
and Svuth Africa have never had such effect. '

I have found it difficult to understand the attitude of my esteemed
friend Mr. Joshi in this matter. (Mr. N. M. Joghs : ** Why ''?) 1 had_al-
ways understood that he and self-less workers like himself in the realm
of uplift of labour, like Mr. Andrews, were apprehensive of the exploita-
tion of labour, and labour unions, in India by Communists. (Mr. N. M.
Joshi : ‘‘ Where did I say that, Sir 1'’) If I may be gui regingg that
statement was made to me some six months ago. (AMr. #“#jocz :!" By
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") It is quite ible that my Homourale friend’s views may
:al.:t?em_chm)ged in si(xl monm time. I believe also that 1 am correct in
stating that it was similar apprehensions which led

4 . Mahatma Gandhi, that arch-preacher of non-violenee

in India, to stand in the way of the Ahmedabad labour unions, which he
controls to a large extent, from actively joining the Indian Trade UInion

Congress.

It has been argued, Sir, that the industrial unrest which has come into
prominence in a very marked degree in India in the last six or seven
months, has nothing to do with Communist activities but is the natural
‘result of eccnomic causes. Now, Sir, we admit that the unrest abd the
strikes originated from economic causes. That was fully admitted by
my Honourable colleague, the Home Member, in the course of his speech.
‘But, Sir, these strikes did not originate from the pangs of hunger. It is
the prolongation of them which has added to the pangs of hunger of cer-
tain people. My Honourable friend, Mr. Joshi, was perfectly correet
when he said that they originated in trade disputes, a perfectly correct
statement, but how have these strikes been prolonged for all this length
of time, and how is it that they have led to these acts of sabotage and
}lo: of life on railways, with which we have now become painfully fami-

iar 1

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : The
Honourable Member is perhaps referring to an incident which is yet
sub judice.

The Honourable 8ir Bhupendra Nath Mitra : I am not. If I had men-
tioned Lillooah, the Honourable Member would have been perfectly in
order.

Mr K. 0. Neogy : Will the Honourable Member say what specific
cases he has in mind ?

The Honourable 8ir Bhupendra Nath Mitra : I am referring to general
cases of sahotage.

Mr. K. 0. Neogy : And to loss of life on railways ?

The Honourable Bir Bhupendra Nath Mitra : That is a fact.

~ Mr. K. C. Neogy : These are recent incidents and are yet sub judice.
That is exactly my point. -

The Honourable 8ir Bhupendra Nath Mitra : | am not referring to
any particular cases. Any body reading the facts can come to the obvious
conclusion.

I shall refer to*another instance. I read in the rs this morni
that Mg. Sul.)has Chandra Bese, a name which is rospe!;eps by me pg:ll:;?g
a8 much as it is respected by my friends on the opposite side (Ironical
ehee!'s_ fr_'nm the Opposition Benches), had managed to bring about a re-
conciliation at Jamshedpur, but that Mr. Homi is trying his best to make
that effort of his nugatory. There again is the writing on the wall. and
I can draw my own inference from it. If my friend Mr. Joshi is unwilling
to accept that inference, he is welcome to form his own conclusion. My
difficulty with my friend Mr. Joshi is that for some resson or other he has
become very pessimistic. : - e

Mr. N.M Joshi (Nominated : Labogr Interests) : You ste the_capse !
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The Honourable Sir Bhupendra Nath Mitra : The other day in this
House he said that for the last 10 years employers in this country and the
Government have done nothing for the uplift of labour. 1 should like to
ask Mr. Joshi how does the position in this respect stand in the case of the
textile mill industry in India. Has not the rise of wages there been more
than the rise in the cost of living, starting as the dafwm line with the year
1914, and does not that prove that the rise in wages allowed during this
period has enabled the workman to improve his standard of living !

Mr. President : The Honourable Member by asking Mr. Joshi a ques-
tion has invited interruption and should therefore give way.

Mr N. M Joshi : What I wanted to say was that I did not admit the
statement made by the llonourable Member that the standard of life of
the Bombay textile workers has gone up.

The Honourable 8ir Bhupendra Nath Mitra : It is of course open to
Mr. Joshi to adhere to his dictum. 1 refer to published statisties and Mr.
Joshi has not produced anything to eontradict those statistics. So far as
the Government is concerned, the Honourable Mr. McWatters mentioned
the other day the various items of action which Government have taken
in the matter of the uplift of the conditions of labour. 1 wish to remind
Mr. Joshi of one particular incident in which I was personally concerned
and he was also personally concerned. This House also was largely con-
cerned in that matter. As a result of the representations made to me by
this House, and by Mr. Joshi personally and by associations of workers,
in the last three or four years, I have taken steps to largely improve the
ot of the workers in the postal service. That, Sir, is an instance of the
good faith of Government in the matter. (Hear, hear). No, Sir, the
trouble with my Honourable friend Mr. Joshi is perhaps the xame as with
my Honourable colleague the Home Member. He 1s reluctant to place
all his cards on the table because of possible evil consequences that might
result from such aection hereafter. (Hear, hear.)

One of the arzuments which have been used in ennnection with ihis Bill
is that the measure is unnecessary, and my Ionourable friend the l.cader
of the Opposition also referred to it. As T understand the argument, it
comes to this, If it could be shown that a goodly number of foreign Com-
munists have been spreading subversive doctrines in the country by or-
ganisipg the masses for revolt or by doing any of the things mentioned in
the Bill. that would have made out a primi facie case for this measure. I
ask my Honourable friend opposite in all seriousness, are these the words
of wisdom ? If my Honcurable friend the Leader of the Opposition was
told that there was an eleetric wire in his house which was in a faulty state
and which was likely to set the house on fire, would he actually wait until
the house was on fire before taking preventive action ! We kngw, Sir,
from expericnce in other countries, including Asiatic countries like China
and Japan, how Communism has spread its cancerous grow'h in the
various countries of the world. That being so, T submit that it is incumbent
on this House, on this august Assembly of the eitizens of India, to take
snch preventive action as is considered necessary and wise to stop the
extension of this evil in India. Whether at the present moment ihere
are two foreign Communists, or one such Communist or any such Com-
maunist, spreading propaganda in the country is immaterial for the pur-
pose. Nor do I attach any great weight to the specific letter of Mr. M.
‘N, Roy. ‘I am not, Sir, a legal Pandit....... ' : v
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An Honourable Member : You are a financial Pandit !

The Honourable 8ir Bhupendra Nath Mitra : ...... and 1 cannot
unravel the intricacies of that particular letter from the point of view
of the law of evidence ! But looking at the subject from the point of
view of commonsense......

An Honourable Member : Which is so0 rare!

The Honourable 8ir Bhupendra Nath Mitra : ...... 1 submit that
there can be doubt that it makes it incumbent on all of us to adopt the
course of prudence. My Honourable friend the Leader of the Opposition
also said that this legislation was superfluous because we have got Regula-
tion III of 1818 and we can take action against all these people under
that Regulation. Now, Sir, if that is so, that certainly establishes an
admission of the principle of this Bill.

An Honourable Member : How does it?

The Honourable 8ir Bhupendra Nath Mitra : But there are diffi-
culties, as I-understand it, in the way of applying Regulation III of 1818.

An Honourable Member : What are they !

The Honourable Sir Bhupendra Nath Mitra : Those difficulties
appeal peculiarly to my finaneial mind. Now if we apply Regulation III
of 1818, we have to intern these people in the jails of India, and in the
present state of unemployment in various countries of Europe, 1 am not
sure that that course of action would not attract more of these people to
find their way to India so that they can be maintained free of cost in our
jails. Now, Sir, in the interests of the tax-payers of this eountry, I should
prefer that foreigners who commit any of the acts mentioned in this Bill
should be straightaway put on board a boat and a third class ticket bought
for them, as was mentioned by my Ilonourable colleague Sir Denys Bray
the other day, and these people sent back to their homes to be prophets in
their own country.

Pandit Thakur Dass Bhargava (Ambala Division : Non-Muham-
madan) : May I know what the third class fare to England is !

The Honourable Bir Bhupendra Nath Mitra : I have no presemt
recollection of the figure. I think it is ten pounds.

Kumar Ganganand Sinha (Bhagalpur. Purnea and the Sonthal
Parganas : Non-Muhammadan) : Is that the single fare or for the return
journey *°

The Honourable Bir Bhupendra Nath Mitra : Then my friend Mr.
Ranga Iyer referred with a certain amount of approbation the other day
to what the Pioneer had said on this particular subject. Well, Sir, I am
a regular reader of the Pioneer. (1lear, hear from the Congress Party
Benches.) It is possible, however, that on account of the official and
personal worries during the past five weeks, I missed that particular
article or failed to appreciate it. I found however in yesterday’s
Pioneer another article on the subject. This is what that paper writes :

‘* Everybody knows the purticular cases which have actuated the Gove
everybody knows the legal digl Ities the in, and ¢ i
extremist, is ready to mS:t thet:_uald to h:lp‘:; -:Ivi‘:g &?:ﬁ:f&..ﬂwm the ildest
This is in the Pioneer. of the 13th September, and if the Pioweer in as

- . - * “
earlier issue had expressed a different view on the subject, I have not the
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slightest doubt that the able exposition of the case by my colleague the
‘Honourable the Home Member the other day has persuaded the Proneer
to alter its views. The article proceeds to say :

“¢ There can be little doubt that the sympathy of most people will be with Bir
Hari Singh Gour,’
We know that our Honourable and learned friend, while advocating the
aoceptance of the principle of the Bill, wants it to be referred to a Select
Committee where legal technicalities can be examined by legal luminaries
like himself or like my Honourable friend the late Advocate General of

Pandit Hirday Nath Kunsru (Agra Division : Non-Muhammadan
Rural) : What is the heading of this article ?

The Honourable Sir Bhupendra Nath Mitra : Whatever the heading
of the article may be, it matters little. Appearances are often illusory ;
but I have given you the substance of the article.

Now, Sir, before resuming my seat, I beseech my friends opposite to
Jook at the matter more dispassionately and not to attempt to block the
measure which undoubtedly has its uses for India, under present day
conditions not only in India but all over the world.

(Several Honourable Members moved that the question be put.)

Mr. M. R. Jayakar (Bombay City : Non-Muhammadan Urban) :
Sir, 1 am one of those who are indebted to your wise and cautious
ruling that this Bill should not be rushed through this House. But for
that ruling, Sir, men like me who came to this House rather late would
never have had the chance of listening to the excellent debate which
has taken place on this measure, nor of taking part in it. I confess, Sir,
1 do not envy the position of the Honourable the llome Member, that
the very first measure which he brings before this House as the Leader
of the House is this objectionable Bill, and my sympatiay goes out to
hize i his present misfortune.

I came to this House, Sir, with a very free and open mind, and I
wrote to my Leader from Bombay that I would listen to the debate
and then make up my mind. I, of course; came with a certain amount
of distrust of the executive born of my past experience of the executive,
but also with the view that if after listening to the speech of the Honour-
able the Home Member, the necessity for this drastic measure was made
wvuat, I would not block the Bill so far ax my humble vote was concerned.
I have listered to the Home Member’s speech very carefully and if he
will pardon my saying so, while I did so I had the same kind of feeling
as when T am in the presence of my family priest. He tells me of a lot
of things in Heaven, that there is a virtuous God, that there are cross-
currents of vice and virtue, merit. and demerit. 1 have to listen to all
these things on trust, I cannot question him as to the means of his
knowledge. He always lands me on terra incognita, the borderland between
faith and reason. I had the same feeling when I had listened to the
speech of the Home Member, and I confess I am not concerned that the
‘Mecessity for this measure is made out. 1 am surprised, Sir, that a lot
of false issues have been raised before this House. It is said that the



| THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL. 788

Indian religions are in danger. Such a plea proceeding from a Govern-
ment which has allowed Christian missionaries for well nigh 150 years
1o convert Hindu and Muhammadan children by the hundred in famine
times is absurd. We are told that the Indian social system is in danger.
For a Government which has allowed by Statute Indian Christian con-
verts to keep and maintain their rights in the Hindu joint family not-
withstanding their conversion, and which still allows a convert husband
to Jdisown his wife but not the wife to disown the husband, for that
Government to come and say that the Indian religions are in danger,
thot lndian society is in jeopardy, is very specious logic and I, a hard
hcaded lawyer, cannot attach any importance to such professions. 1 want
to know the real necessity behind this measure—not the false issues
whieh are put before this House—but the real reason behind it. I shall
be absolutely frank with the opposite Benches. It is no use drawing red
herrings across our path. I shall be frank by telling them that my main
reason for opposing the Bill is that 1 distrust the executive. 1 have no
confidence in this executive government as it is constituted. When my
litte boy asks me for a Mannlicher rifle I am entitled to inquire how
be has used the air gun which I gave him some years ago. I am entitled
to examine the conduct of the executive and ask them ‘‘ How have you
used on past occasions similar powers which you claimed in a panic 1°’
1 cannot forget the Rowlatt Act in considering this matter. What sensa-
tion the Government created in this country ! My Honourable friend,
Pandit Madan Mohan Malaviya, will tell us of the long struggle which he
maintained at that time. The Right Honourable Srinivasa Sastri is
fortunately still alive to tell us what unnecessary ferment the Government
of India created in this country. And yet the odious Act, after it was
passed, remained absolutely a dead letter. We were told then that
India was in danger. This time it is the Communist—that time it was
secret insurrections, and underground conspiracies. The Rowlatt Act
was passed. How has it been used ! It remained a dead letter. I ask
the Government now to consider whether it was worth their while to
embilier public sentiment to the verge of madnmess, and secure powers
which have since remained unused. The Act remained a dead letter.

8ir Hari Singh Gour : It was repealed.

Mr. M. R. Jayakar : | am speaking of the time while it was'a live
law in the country. Take all the other Acts which the Government
have passed in a panic. When too late, Government say, ‘‘ Oh, we
ha've made mistakes . My Honourable friend to my right Lala Lajpat-
ral \as deported under a similar measure and after he had under-
eone terrible sufferings and privations for several years the Govern-
ment came out and admitted in a halting manner : ‘“ We think we
made a mistake *’. Having all that experience, I, a very hard-headed
mau, want to examine what case has been made out this time. I will
accept for the sake of argument all that the Government Benches have
said about the Agents of the Soviet Government, although my Honour-
able friend Mr’ Srinivasa Iyengar gives me an entirely different picture.
My redoubtable and gallant friend, Colonel Crawford, asked him,
‘“ How many days did you stay in Russia !’’ Sir, when I heard that
question I was reminded of a certain teacher of mine who at the time
of the promotion to a higher class used to ask us, “ How many years
have vou been in this class * ', not ‘* How much have you studied ?’,
not ‘“How. much have you observed !’ nor ‘‘How mrach have you learntt'”
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but ‘‘ How many years have you spent in this class ¥’ If it was a
long period, he used to give promotion to the higher class. Colonel
Crawford forgets that what an observant man like my Honourable
friehd Mr. Srinivasa Iyengar could gather in ten days, with all the
opportunities of -observation and inquiry .which must have beem open
to him as a leading man of India, would be equal to ten years spént by
a cold and unobservant official sent there by the British Government. It
1s not the time that counts, it is the measure of observation exercised.
Mr. Iyengar tells me exactly the contrary story. 1 likewise read the other
day in a paper called the Bombay Chronicle a description given by
Mr. Chattopadhyaya of the methods of the Soviet Government, which
does not tally with any of the odious pictures which have been painted
of the Soviet Government on the other side.. I am told, Sir, that England
herself is very respectfully cautious in dealing with the Soviet Govern-
ment and—I am speaking subject to correction—that there are many
esteemed Members of the British Parliament who have secured valuable
concessions in the territories of the Soviet Government. If the Soviet
Government are such hideous creatures as painted to us, surely there is
something unaccountable in the respectful treatment they receive in
Hurope. But, Sir, for the sake of argument I will assume that the Soviet
Government and their agencies are all that they are represented to be
by the other side. But, Sir, I refuse to believe, that so long as India is
contented, India is peaceful, India has enough food to fill its belly, three
or four European Agents of that Government would be able to convert
this peaceful and contented land into a conflagration of revolution. I
shake my head in doubt and say there must be something wrong some-
where. Sir, the measure before us is most extraordinary ; extraordinary
in more senses than one, extraordinary, c.g., in the powers which it claims
on behalf of the executive. My Honourable friend, Sir Hari Singh Gour,
claiming to speak partially on behalf of the Government, talks of referring
the Bill to a Select Committee.

Sir Hari Singh Gour : I never intended to speak on behalf of any-
pody except myself.

Mr. M. R. Jayakar : My Honourable friend Sir Hari Singh Gour,
speaking in favour of a view which is very much identified with that of
the Government, tells us, ‘‘ Let us refer the Bill to the Select Committee.’’
He says, ‘‘ We will take it to the Select Committee, We will give the
High Court powers of appeal. We will have a regular trial.”’ 1 would
ask the Honourable the Home Member whether he approves of a reference
to a Select Committee for such purposes. If I can understand the prin-
ciple of this Bill, Sir, it lies in the summary and swift manner in which
these culprits are to be dealt with. If there is going to be a protracted
trial, trial, e.g., by some kind of jury system, with an appeal to the High
Court, which must involve some delay, why, then there is no reason for
this Bill at all, because the ordinary law of the land is quite competent
for that purpose. I have examined this Bill. The very essence of the
Dill is in the swiftness and secrecy with which the removal of the un-
desirable alien takes place. I am therefore surprised that Sir Hari Singh
Gour should think of referring this Bill to a Select Committee for the
purpose of actually killing the soul of this Bill. I am therefore against
the reference to the Select Committee. The only question before us is
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whether the necessity for such a drastic Bill h}s been made out, whether
any urgency has been shown. Two or three instances have been shown,
1 quite agree. Two or three Englishmen’s names have been mentioned.
But if we examine the Bill we will find that the ordinary law of the
land is quite competent to deal with these solitary cases. 1 do not wish
unnccessarily to detain the House at this late hour. Take clause 2 (q) :

‘¢ directly or indirectly advocates the overthrow by foree, etc.’’

That is already provided for by the Indian Penal Code. Likewise clause
2 (c) is provided for by the Indian Penal Code. The only thing that
one might say is not perhaps provided for by the present Penal Code is
2 (b), and it constitutes, if I may say so, a new offence—

‘¢ Whoever seeks to foment or utilire industrinl or agrarian disputes or other dis-
putes of u like nature with the direct cbject of subverting the aathority of law or orga-
nised government in Bfitish India, cte.”’

shall be punished. With great respect to the draftsman of this Bill, I
say, Sir, that there is a most dangerous width of language in the clause,
dangerous especially at the time of strikes, for instance.

Mr. Lalchand Navalral (Sind : Non-Muhammadan Rural) : It falls
within seection 124-A.

Mr. M. R. Jayakar : I have not examined this question carefully.
Possibly my Honourable friend from Karachi is right. Possibly it does
come within the existing law. (An Homourable Member : ‘‘ It does.’’)
But supposing it does so fall, for the sake of argument, it does not affect

main argument. The question is, is any case ¢f urgeney made out ?
The Bill has been in many places carelessly and hastily drafted. C('lause
4 (4) says : .

‘‘ In particular and without prejudice to the grnerality of the foregoing power,
the Goveruor General in Council or the local Government or any such cfficer as afore-
said may require the master of any ship '’
to take up as a passenger the vietim of this measure. I should like to ask
the Government of India ** Under what power ?’'’ 1 should like to ask
the Honourable the Home Member ‘‘ Under what existing law can you
compel the master of a ship to take a Spanish gentleman, e.g., who comes
out to this country, and whom Government want to deport !’ I am
only pointing out one instance out of several which 1 can multiply—but
do not wish to do at this late hour—that this Bill has been most in-
diﬂ'grently and carelessly drafted. cannot be denied. 1 am therefore
aalgmg for more caution, more time, and that no panicky or hasty legis-
lation should be rushed through this House at the point of the bayonet.
Government have enough power in their hands to go on with in the
mcanwhile. We are told that they are very unwilling to exercise the
power under the present law. We are told that the .Regulation of 1827
18 very crude, that it is like an instrument which makes noise when Gov-
ernment cut with it, and that Government want to avoid this noise.
Therefore the Government want an instrument so fashioned that it is
very sharp and at the same time will not make any noise when it cuts.
I am only paraphrasing their argument. The Regulation of 1827 creates
too much sensation they say. It causes too much stir in the country,
too much newspaper comment. It is therefore in their opinion a crude
weapon. Therefore we are asked to give them a fine instrument so that
when it cuts it will not make any noise at all. When Government come
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and ask me to give them such a weapon as an addition to their armoury,
i am entitled to ask, how have they used the old weapon, the Regulation -
of 1827 1 They deported men like my Honourable friend to my righs,
who so far as our belief goes are honourable men. 1 sympathise with
the Honourable the .Home Member that he is not able to place all his
cards on the table, as admitted by the Honourable Sir Bhupendra Natn
Mitra. I sympathise with the Home Member, but that is his misfortuns
and not our fault. We refuse to believe, Sir, that the avenues by which
Government gather information in such secret matters are means of
true knowledge. Let me frankly tell the Government, ‘‘ Whatever your
police may tell you, we refuse to believe that men whom we know well
are revolutionaries. Your information comes through police channels
which we have no power to examine. If a Swaraj Government were sitting
on the front Benches, if Pandit Motilal Nehru were the Leader of the
llouse backed by a Cabinet, if he asked for such drastic powers, what
would he do? He would at once take the Opposition into confidence,
he would ask the Opposition—just as Mr. Ramsay Macdonald was asked

Mr. Baldwin to meet him in moments of grave emergency—he would
ask the Leaders of the Opposition to come and meet him. He would
trust them—he would put before them all the evidence on which he pro-
posed to act.”’ Have the Government done that in this case ! No.
There is before us merely the ipse dirit of the Honourable the Home
Member. When he tells us that he has secret information on which he
proposes to aet, I am reminded of the secret information on which Aets
like the Rowlatt Act were passed. I refuse to believe his secret informa-
tion- because his avenues of knowledge are faulty. I refuse to believe
that my Honourable friend Mr. Satyendra Chandra Mitra is or was a
revolutionary. 1 refuse to believe that Mr. Subhas Chandra Bose is a
revolutionary whatever the police may tell the Home Member. I say
that the present Government suffers from two defects. The first is that
they have not in their possession the means of knowing the truth, and
secondly, what limited means they have of knowing the truth are vitiated
anu defective. These means become more faulty because they are not sub-
ject to cross-examination or open inquiry. Therefore my distrust of the
executive is very great. If a Swaraj Government whom I could trust
were asking for such a8 power I should be the first man to give them
that power. 1 agree that we do not want any Soviet agencies here for
stirring up trouble in this country. I wish to make my position very
elear. It is enough that we have got to carry on this struggle against
the executive and we do not want any complication to be created by
outsiders against the institution of property or law. But even with these
views I oppose this Bill because my past experience has taught me to
distrust the executive, and speaking for myself, unless a very clear case
founded on very good evidence is made out, a hard-headed lawyer like me
will not add one single weapon to the present armoury of the executive.
Their behaviour in the past has been so inglorious and harmful. This
is the ground on which I oppose this Bill. 1 know that Government are
anxious that this Bill should not be blocked. If so, they should consent
to have the Bill circulated for public opinion. 1 am one of those who
will yield at the last minute if I am convinced that there is a large
non-official feeling in the ecountry which demands this Bill. But I am
not prepared to accept the ipse dizit of five or six men who make up
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tie Goverument. 1 do not wish to be disrespectful to my konourable
friends. But under their present conditions of rule, they simply accept
what is told them by their underlings, the police patel or the District
Magistrate. Such subordinate officials are very often guilty of political
and other bias. That is & plain and blunt analysis of my opposition to
this Bill. Therefore speaking for myself 1 will allow this measure to go
turough if Government agree not to hasten it but to let it go out for
public opinion. In a measure of this kind Government should, in my
view, proceed with great caution and with public opinion on their side.
This Bill would be absolutely uselesws if the public did not want to
work it in colluboration with the Goverument. Instead of going to the
Seiect Committee and allowing a ligh Court appeal and all such machin-
ery, Government can wait for some time and in the meantime ascertain
public opinion. In the meanwhile 1 would also suggest to the Govern-
ment Benches to take the Opposition into confidence. Let them put all
their cards on the table. There are in the Opposition honourable men
whom Government can trust. They will be the rulers of the country in
20 or 25 years’ time. (overnment can certainly trust them with police
reports, if not with military secrets, such as Sir Denys Bray keeps in
s own heart. To say that at this stage, when India is on the eve of
getting her rights, tha{ Government cannot trust the opposition with
police reports is to conceal things, as Sir Denys Bray said, under a
barrage of words and smoke screens. I think, Sir, the smoke screens of
the Government are far more confusing and obscurantist than the smoke
screens ever created by my Honourable friend Mr. Lajpat Rai. But
whatever we do, for Heaven's sake let us not proceed on false issues like
religion being in danger. The only issue is whether the urgency of this
drastic measure is made out. 1 say, Sir, that it has not been made out
«hd must ask for a much larger measure of evidence on the existence of
which alone a measure like this can be justified.

Mr. President : I have received a request fronr some Honourable
Mcmbers asking me not to sit to-morrow on the ground that it would
be impossible for them to sit for more than five days in a week. I
should like to know what the Leader of the House has to say.

The Honourable Mr. J. Orerar : I think that whatever views may
be taken about the merits of this measure it will be agreed that it has
ulready engaged our attention for a long period and it is very desir-
able that some decision should be arrived at. 1 would therefore suggest
for your consideration that we ought to proceed with the further
congideration of this Bill to-morrow.

Maulvi Muhammad Yakub : Sir, with due reference to the views
expressed by the Honourable the Home Member, I submit that Members
of this House find it very difficult to work for six days in a week. In
fact for six days we have not only to work in the House but we have
also got certain Select Committees to attend : and during this week
some of us have sat up to six o’clock. after sitting in the House, on
Seleet Committees, and that is a great strain upon the nerves of
Honourable Members. Moreover, they receive a huge pile of papers in
the evening and it is very dxmcult Sir, to find time to prepare the
speeches and the other work which comes up for disposal in the Assembly.
Therefore, I respectfully submit that the Assembly should not, if you agrce,
sit to-morrow.,

L118LA D
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Mr. President : Ordinarily I should have granted the request of
Honourable Members, but the debate on this motion has already taken
three days and it is not proper to allow it to be further delayed by
any postponement. So far as I am concerned, I think that I can eon-
tinue to sit for six days in the week in the Chair for five hours every
day ; and I hope Honourable Members, in the peculiar circumstances of
this particular Bill, will allow me to sit to-morrow. 1 have decided for
myself that I should sit to-morrow and finish this debate, and for that
purpose to accept the closure at the end of the day and take the
division. In the circumstanees, I trust Honourable Members will not
ouject to my sitting to-morrow.

The House stands adjourned till Eleven to-morrow morning.

The Assembly then adjourmed till Eleven of the Clock om Satur-
day, the 15th September, 1928.
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